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District Magistrate Hapur

Ref. No 6’93//7\/.&73—/ CM’/&%% Dated:..?.f%,./gj 2¢ L

To,
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee in compliance of Hon’ble National Green Tribunal,
New Delhi Order dated 20.02.2023 in Original Application No-109/2023 Sanjay
Tiwari Versus Union of India & Ors.

Respected Sir,

With reference to the above-mentioned subject, the Joint Committee inspected the
premises of M/s Environ Waste Connections LLP, BN 102-104, Phase Ill, MG Road Hapur on
23.03.2023 and 06.07.2023. The factual and action taken report furnished by the Joint
Committee in compliance of Hon’ble National Green Tribunal order dated 20.02.2023 in OA
No-109/2023 Sanjay Tiwari Versus Union of India & Ors. is hereby annexed for kind perusal
and further necessary action and directions.

Enclosure: Joint report.

Yours Sincerely

(Prersa Sharma)
District Magistrate
Hapur

Copy to:
1- Member Secretary, Central Pollution Control Board, New Delhi.
2- Member Secretary, Uttar Pradesh Pollution Control Board, Lucknow.
3- Member Secretary. State Level Environment Impact Assessment Authority, Uttar
Pradesh
4- Regional Officer, U.P. Pollution Control Board, Ghaziabad for necessary action.

District Magistrate
Hapur
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 109 OF 2023

IN THE MATTER OF:

Sanjay Tiwari ...Applicant
Versus
Union of India & Ors. ...Respondent(s)
INDEX
S.No. Description Pg.No.
|1 Status Report in Compliance of Hon’ble National Green 1-12

Tribunal’s order dated 20.02.2023 in OA 109/2023

2 Annexure | — Copy of Environmental Clearance Issued to | 13-18

M/s Environ Waste Connection LLP on 05.03.2019.

3 | Annexure |l — Copy of compliance report of Environmental | 19-29

Clearance Issued to M/s Environ Waste Connection LLP

4 Annexure lll —Copy of IRO MoEF Lucknow has sent| 30-48

certificate compliance report dated 21.12.2021

5 Annexure IV — Copy of Director CBWTF has submitted the | 49-53

Action Taken report date 28.12.2021

6 Annexure V - Copy of Environmental Clearance obtained 54-66 |
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for expansion on 25.05.2022.

8 Annexure VI - Copy of No-objection certificate issued to | 67-69
M/s Environ Waste Connection LLP

9 Annexure VII - Copy of Consent to Operate issued to M/s | 70-78
Environ Waste Connection LLP.

10 Annexure VIl — Copy of Biomedical Waste Authorization | 79-80
issued to M/s Environ Waste Connection LLP.

11 Annexure IX — Copy of Hazardous Waste Authorization| 81-84
issued to M/s Environ Waste Connection LLP.

12 Annexure X — Copy of ground water abstraction| 85-87
permission issued to M/s Environ Waste Connection LLP.

13 Annexure Xl — Copy of the analysis report parameters of 88
treated effluent is with in prescribed standards report

14 Annexure XIl — Copy of M/s Bharat Oil Waste Management | 89-99
Ltd., Kanpur Dehat, UP.MOU / Agreement

15 Annexure Xlil — Copy of All vehicles have GPS tracking | 100-114
system enabled the detail of the vehicles

16 Annexure XIV — Copy of Direction No. 65 issued on 23| 115-122

June, 2022 by Commission for Air Quality Management in

National Capital Region and Adjoining Areas
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17 Annexure XV — Copy of addendum to Direction No. 65| 123-125
issued on 3" April, 2023 by Commission for Air Quality
Management in National Capital Region and Adjoining
Areas.

18 Annexure XVI — Copy of Show Cause Notice issued to M/s | 126-127
Environ Waste Connection LLP by UPPCB on 21.04.2023

19 Annexure XVII — Copy of Show Cause Notice revoked to 128
M/s Environ Waste Connection LLP by UPPCB on
19.07.2023

FILED BY

o
(Prerria Sharma)

District Magistrate
Hapur
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.109/2023

In the matter of:

Sanjay Tiwari ..Applicant
Versus

Union of India & Ors. ...Respondent(s)

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE OF DISTRICT

ADMINISTRATION, HAPUR, CENTRAL POLLUTION CONTROL BOARD, SEIAA,

UP AND UTTAR PRADESH POLLUTION CONTROL BOARD WITH RESPECT TO
ORDER DATED 20.02.2023

IT IS MOST RESPECTFULLY SHOWETH:

1. That, the instant matter was taken up by this Hon’ble Tribunal as an
Original Application under Sections 14 and 15 of National Green Tribunal
Act, 2010.

2. That in the said application, it has been alleged that M/s Environ Waste
Connections LLP (Respondent No. 7) is not complying with conditions of
the Environmental Clearance issued by SEIAA, UP vide Letter number
713/Parya/SEAC/4134-4488/2018 ondated  05.03.2019. Further

allegations have been made with regards to non-compliance of Bio-
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Medical Waste Management Rules, 2016 with regards to unscientific
dumping of Bio-Medical waste without treatment, non-tracking of

transport of waste through barcode system among others.

. That in view of above averments, Hon’ble Tribunal had constituted a

Joint Committee of Central Pollution Control Board, SEIAA, UP, Uttar
Pradesh Pollution Control Board and District Magistrate, Hapur for
carrying out site visit, collecting relevant information and submission of
factual and action taken report. Relevant part of said order passed on

20.02.2023 is as follows:-

“..3. In our view, a substantial question relating to environment due to
implementation of Scheduled Enactments under NGT Act, 2010 has arisen but before
taking any further action in the matter, we find it appropriate to obtain a factual
report for the purpose whereof, we constitute a joint Committee comprising CPCB,
SEIAA Uttar Pradesh, UPPCB and District Magistrate, Hapur who shall visit the site,
collect relevant information inter-alia including authorization granted by UPPCB,
designed capacity of facility and pollution control devices retrofitted and submit a
factual and action taken, if any, report within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of Image PDF.

4. District Magistrate, Hapur will be nodal agency for coordination and compliance...”

That in compliance of above mentioned order of Hon’ble Tribunal, the

said site i.e. Common Bio-medical Waste Treatment Facility (CBWTF) of

o S
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M/s Environ Waste Connection LLP operating at BN-102-104, Phase Ill,
MG Road Industrial Area, Hapur (This is UP. Govt. Notified Industrial
Area) were inspected by the Joint team comprising of Shri Ankit Verma,
SDM-Collectorate, Hapur, Smt. Youthika, Scientist ‘D’, Central Pollution
Control Board, New Delhi, Shri T.U. Khan, Member, SEAC-2, UP and Shri
Kishan Singh, Assistant Environmental Engineer, UPPCB, Ghaziabad on
dated 23.03.2023 Shri Vijay Kumar, Director& Shri Vivek Gupta as factory
representative was present at the time of inspection. At the time of
inspection, the incinerator was not in operation. Committee has decided
that CBWTF should be visited at the time of operation of incinerator.
Committee has again inspected the said CBWTF on06.07.2023 in the

presence of Mr. Rohit Gupta.

. SEIAA, UP vide letter 713/Parya/SEAC/4134-4488/2018 on dated

05.03.2019 issued Environmental Clearance for establishment of CBWTF
at BN-102-104, Phase — 3™ UPSIDC M.G. road industrial area Hapur. For
Rotary Kiln Incinerator-300Kg/hr, Static Incinerator-300kg/hr, Autoclave-
01-250kg/hr, Autoclave-02-250kg/hr, Shredder-1-250kg/hr, Shredder-2-
250kg/hr. Copy of Environmental Clearance issued to the CBWTF is
annexed as Annexure I. Whereas there is static incinerator of 300kg per

hour is installed as per factory representative one incinerator is installed
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on the presently availability of Bio — Medical waste whereas they have
the permission }of both rotary and static incinerator.

6. In compliance of Environmental Clearance CBWTF has submitted the
yearly environmental compliance report of stipulated conditions of
Environmental clearance (April 2020 to March 2021) on April 2021 in
Ministry of Environment, Forest & Climate Change Integrated Regional
Office Lucknow (annexed as Annexure-ll). IRO MOEF Lucknow has sent
the certified compliance report vide letter no. VII/Env/SCL-UP/2196/432
dated 21-12-2021 to Member Secretory SEIAA with copy to Mr. Rohit
Gupta, Director of CBWTF with observation (annexed as Annexure-lil).
Director CBWTF has submitted the Action Taken Report vide letter — Nil
Dated 28-123-2021 to the Director IRO office MOEF Lucknow (annexed as
Annexure-IV).

7. In Environment Clearence specific condition no. 16 states that:-

“Project Proponent should develop green belt at least minimum
33% of the plant premises as per CPCB guidelines with native species /
pollution absorbing species.”

Committee gone through the documents that the area of the plot
of CBWTF 3058.12 Sq. mtr. Whereas the green belt inside the premises
about 300 Sqg. mtr at present and other space is not available inside the

premises for green belt purpose. In view of this, this condition is not fully

g y
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complied. However, director of CBWTF informed that in-front of the
factory premises about 300 Sq. mtr green belt developed & maintained
by CBWTF. Committee suggest to the proponent they have to take the

permission / MOU of competent authority for the above green belt area

because this industrial area under UPSIDA. Photographs are below:-

8. That vide Identification No. EC22A032UP112404, File No. 21-31/2022-IA-
[Il dated 25.05.2022, the CBWTF has obtained environmental clearance
from MOEF&CC, Government of India for expansion for installation of
Rotary kiln based hazardous waste incinerator of capacity 500 kg/hour.
The said incinerator has not been installed as it is proposed as future
expansion. Copy of environmental clearance obtained for expansion is
annexed as Annexure-V.

% . Qi
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9. That the CBWTF has been granted No-objection certificate for capacity of

450 MTD by UP Pollution Control Board's letter number
13359/UPPCB/Circle1{UPPCBHO)/CTE/HAPUR/2018 Dated:- 06/11/2018
for establishment of industry. Copy of No-objection certificate issued to
the CBWTF is annexed as Annexure VI.

10.That the CBWTF has been issued Consent to/ Operate under the
provisions of Water (Prevention & Control of Pollution) Act, 1974 and the
Air (Prevention & Control of Pollution) Act, 1981 for Bio Medical Waste-
576 MT/month and same is valid till 31.12.2023. Copy of Consent to
Operate issued to the CBWTF is annexed as Annexure ViII.

11.That the authorization under the provisions of Biomedical Waste
Management Rules, 2016 has been issued to the said CBWTF and is valid
up to 31.08.2027. Copy of said Authorization issued to the CBWTF is
annexed as Annexure-VilI.

12.That the authorization under the provisions of Hazardous Waste
Management Rules, 2016 has been issued to the said CBWTF and is valid
up to 08.01.2025. Copy of said Authorization issued to the CBWTF is
annexed as Annexure-IX.

13.That the CBWTF has obtained permission from UP Ground Water

Department for abstraction of 10 KLD of ground water vide Registration

\@R{%

S%\V“
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No. 202106000444 and same is valid up to 08.08.2026. Copy of NOC
issued by UPGWD is annexed as Annexure-X.

14.That 'out of above approved machinery, LSHS fired one Static Incinerator
of 300 kg/hour, two Autoclaves of capacity 250 kg/hour each and two
Shredders of capacity 250 Kg/hour were found installed on site and for
treatment of biomedical waste. During inspection, incinerator and
autoclave were found operational. The temperature of the first chamber
of the incinerator was found to be 848 degree Celsius and the second
chamber was 1045 degree Celsius at 04:11pm and the temperature of
the working autoclave was found to be 122.32 degree Celsius.
Photographs of same are present below.

15.That for purpose of control of air pollution, the CBWTF has installed air
cooling tower, venturi dust collector, bag house and a stack of height
35meter from ground level attached with the incinerator. Besides this,
Online Continuous Emission Monitoring System (OCEMS) has also been
installed for real time monitoring of pollutants and temperature and
same is linked with Central Pollution Control Board and the State
Pollution Control Board. Also, the secondary chamber of the incinerator
has been upgraded to ensure requisite retention time. The SPM
emissions during monitoring were showing 39.8 mg/Nm3. Photographs of

same are present below.

\ . \&@

%\W
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Mussoorie Gulavwathi Road
Incdustrial Asrea,  UP India
th

i
» riol Area,

16.That the main source of water pollution in the CBWTF is washing of floor,
equipment’s and vehicles. CBWTF has been installed an Effluent
Treatment Plant (ETP) of capacity 3.0 KLD for catering to effluent
generated from these activities. The units of ETP are Screen Chamber, Oil
& Grease Trap, Equalization Tank, Reaction Tank, Flocculator, Primary
Tube Settler, Aeration Tank-1, Aeration Tank-2, Secondary Tube Settler,
Chlorine Contact Tank, Sand Filter, Activated Carbon Filter, Treated Water
Store Tank, Sludge drying beds, reuse water supply system etc. At time of
inspection was ETP found in operational. During the inspection, the
sample of ETP treated effluent was collected and analysed in Uttar
Pradesh Pollution Control Board, Regional Laboratory, Ghaziabad. As per

the analysis report parameters of treated effluent is with in prescribed
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standards report is attached as Annexure-XI. During the inspection it was
found that CBWTF are using the ETP treated water for vehicle washing,

gardening etc. Proponent has informed that they are adopting the zero

liquid discharge.

ETP Photographs

17.That the incinerator ash, ETP Sludge and other hazardous waste
generated from the CBWTF is disposed through authorised TSDF agency,
namely M/s Bharat Oil Waste Management Ltd., Kanpur Dehat, UP.MOU

/ Agreement is attached as Annexure-Xil.

18.CBWTF has Covered storage facility for storage of bio-medical waste in
the premises as per bio-medical rules 2016 as amended. No bio-medical

waste was found outside of premises in open place.

\ .
e
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19.As per information provided by the CBWTF that total working HCF
members presently are 998 out of which only 19 HCF are following the
bar-coding system rest are not complying. CBWTF has issued the letter to
the HCF to follow the bar-coding system and copy to UPPCB. Committee
observed that bar-coding system is not fully implemented by the HCF /
CBWTF.

20. During the visit, it was observed that some black and red bags were

found mixed with yellow category waste and yellow category waste was

found mixed with blue category waste, as shown in figure below:

lo
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21.That the CBWTF is presently receiving waste from seven districts, namely
Saharanpur, Muzaffarnagar, Bijnore, Meerut, Ghaziabad, Hapur and
Gautam Buddha Nagar. The transportation of bio-medical waste from the
health care facility to CBWTF through own vehicles. All vehicleshaveGPS
tracking system enabled the detail of the vehicles are attached as
annexure-Xill.

22.During the inspection dated 23-03-2023 was found that CBWTF using
diesel as a fuel in incinerator, UPPCB representative has informed to the
committee that the Commission for Air Quality Management in National
Capital Region and Adjoining Areas New Delhi. In exercise of its powers
under Section 12 of the Act had vide Direction No. 65 issued on 23™ June,
2022 directed that standard list of fuels in NCR to be adopted. The said
directions came into effect from 1 October, 2022 in areas where PNG
infrastructure and supply is already available and from 1* January, 2023
in areas where PNG infrastructure/supply is not available. As per these
directions use of HSD (Diesel) has not been permitted. Copy of said
directions is annexed as Annexure-XIV. That the Commission for Air
Quality Management in National Capital Region and Adjoining Areas has
issued an addendum to Direction No. 65 on 3™ April, 2023 and again not
permitted HSD for industrial/refractory kilns/furnaces etc. Copy of said

addendum is annexed as Annexure-XV.

e
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23.Committee member of UPPCB has informed that in view of above
default, UPPCB has issued the show-cause notice to CBWTF vide letter
no.H-920341/C1/VAYU-148/KA.BA.NO-Parya-Chatipurti/2023dated  21-
04-2023 for imposing the environmental compensation annexed as
Annexure-XVI. CBWTF representative has submitted the representation
against the show-cause notice to the board. On the basis of industry
representation, Show cause notice has been revoked with imposing of
environmental compensation Rs. 10, 40,000/- vide H.O. UPPCB letter no.
H97930/C-1/BMW-11/show  cause notice—revoked/2023 dated
19/07/2023 (annexed as Annexure-XVII).

The present status report may kindly be taken on record.

(Kishan Singh) outhika) M. Khan) (Ankit Kumar Verma)
Mem

AEE, UPPCB Scientist ‘D’ r, SEAC-2 Sub-Divisional Magistrate
Ghaziabad CPCB, New Delhi (SEIAA, U.P.) Gharhmukteshwar, Hapur
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Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucksow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
‘o Femail, doruplko?yahm com
Shri Rahit Gupta, Sebsite  www.scizaup.an

M/s Envicon Wasto f’aﬂnu.tions e
8N 102-104, Phase- IL,UPSIDE,

MG Road (ndl. area,

dapur, U.P- 201015

Ref.No . ]/ 5 e PIYO/SEAC/A134 4488/ 201 nate: .5 March, 2017

Subi Eavironmental © learanice for Proposed Project of Cavim e Jina Wical Wast : froatment Blvat, ‘own-: Magur, Plog.
Mo, 102-104, District- Hapui, U.P., M/s Enviran Wast - soection s 1,0 Yogarding.,

Dear Sir,

Please refer 1y your apphication/letters 'R 09-2U1R8, 25-0)- W, 30-11-2018, 19172 2013 & 10:1-,019
audmssnd to the Chairman/Secratary, State Lavel Epvironmen, limpact Assessinent Authiirity {SUAN) and Duectar,
Derectomtc‘ ‘nf Cpvirpnment (:ovz of UP o the subject 4s aboo, -}m Smta tevel txpm Apuramai Committee ccnmdered

(IR LN TN T R R LY x 5 J12m W S 7
A presentation was made by Shri Rohn Gupla, project prapunent along with thaif consuttant Mis Prakrit t‘onsuhaut
Services. the proponent, thraugh the documents submlt"od and the presentatinh made; informed the committre that:

L Jhe environmental tlearance 1s sought for Proposeri Project of Cormman Bioavedical Waste ireatrient. Plant,
Town: Hapur, Plot No.- 102 104, District- Hapur, U.P., M/s Eaviron Waste Connections Lk,

2 :Mfs Environ Waste Connections LLP are proposing to setup o Common Bio Medical Waste [roatment racility
fCBWTF) where Blo Med‘cai Waste generated by surrounding member health: care establishments shall be
collected, transported, ireated & disposed nfas per Blo-Medical Waste (Managemem& Hanuling) Rules, 2016

3 - Per bed per day ~ 250 g -800 gm. (As per CPCB/MOEW&M& Report).

4 Total Bio-Medical Waste generated per day= 250gni X Q0060 = 10 M /éay (Mimmum} “however, actual
quantum of waste is more than 10-15 MT /day in 75 KM coverage

__5. Salient rcmures of the Project.

‘v‘u\ i

Pamnulam o e - Details T o H*_, T i N ~1
Company Name M/s Environ Waste Connections sup T
Locahcn ‘ Plc BN:107-104, MG Road Industric! Area mst Hapur (UP)
. | Pine Code-201015
_ategorv of the pro;ent iteny o7 1d) (a) of the Schedu!eﬁawtte Nwﬁcatmn MQ r CC,cht nfﬂ‘
I | Incha dat ted 17th Aprit 2015
] :;nﬂ Area _Oivacre o T
| Khasra Number 102108 _
i Estimated Project Cost 4950 Lacs
No. Vehicies reyuired for collacuon B8
transportationofwaste . |
| Water Requirement - L 10K Sl
_Man Power Requirement 38 - ~ i
“Nearest Highway | NH28 T .
' Nearest Railway station | Dasna(6.22km) - PO ]
Nearest Airport - ;De‘{hi Asrport { 4815 Kirt} T
| Archaeotogical important piaces . None 10Km D N o
g Wwild Life Sanctuaries 1 Nene 10 Km
Nearest Town/City ) Piikhiwa 100 KM B Sl
H #ranges | ‘None
| I Sewmic Zane T’ne sitiis iocated inf'the imsmxc Zone 1V, as pes the seisnacg ‘omng‘ i
g qf g:_a_dugwenm SIS,;ode 15 1893(Part1§ 2007
6. lx*rgz_;;“de:an¥s of the pwject B (- %( “\ -
SNc _ Equipment {gui_k!ing Arca B \_ ; Areal m}

J_:‘ 5,
AN

12



FRBFTE R CARTRITS WG IEN YW R ONERIWRTE ST

1 | Rotary Kiln Incinerator - 300Kg/Hr 42 . @ 2504 v’ e _i
L2, Statie inanerator - 300Kg/Hr | 25%4 m’
i3 Aumdawe”l 250 KgiHr 1 SX5 M’ o B

4, Aumdaw 2-250 Kg/Hr 1 5x5 m “{
Shredder 1-250 Kg/Hr {3xam’ |
6 | Shredder 2.250Kg/Hr _ D 3amT ‘
K [P =120 LT ~
|8 ‘Waste Storage Room forYellowwaste [ axsm’
A Waste Storage loom for Red w,ss@e T axsm?

10. | WasteStorage RoomforBlue L axSm L

LE; “*' 1 ‘Waste Storage Room for. *{-harp *23:“2‘@1_ L
12, | Chemical Treatment Arca o R o tadn
113 ~§reeﬁ Belt Arga 0% of total Plot area

14 | AdminBuilding o TTaxgm

1 total Plnt Area = 3058 m*
Green Belt Area = 600 m’ {20% of total Plot Area)

/. Water Regu roment;
total Water requirement will be 10 KLD and met through one bore well {aftpr taking prior ciearance to CGWA]
for the proposed project.
8. Manpower: Apgroximate 38 persons will be engaged.
4 Power Requlrement: ‘
- Approx 125 VA for operation phase {for All phases) Supply source — (UPPCL)
Back up- DG. Set of 125 KVA capacities as standby. ‘
Estimated Project Cost : Appmx;matf- 550 1ac
1. The project praposal falls under category- #d) of E1A Notification, 2006 {as amendsd)

In compliance in the srder of Hon ‘ble High Court of Allahabad dated 18/12/2018, the SEAC has ralled
“comiplainant as well as the project progonent. for the presentation, fhe complainant -has narrated his view point that
SEAC may not grant £C to the PP due to the foﬂuwing TRASDASY
1. There are two common biomedical waste treatment facilities or alreddy operating in the area, one under the:
name 'bym? rgy Waste Management Pyt Ltd. at Subharthl Medtcal Colinge, Mr.mrut and second is Medicare Envnmnmenh!
"vmnugf_menz t1d., Ghauebad w»thm a radius of 75 Km from the proposed site. Hp also. mfarmed that these faulities have-
isa incregased their capucity,
' 2 1nresponse, the praject proponent has clarified that the as per the rule, if the capacity in any ' particutar area
exceeds 10,000 beds, then additional facility can be recommended by SPC8 for mstal!at:on He further informed that the
~matter has already been’ deliberated at UP State Pouutson Control Board (UPPCB) and they have already issued NOC vide
lener no. 133%9/uPPC8[chIe(UPPCBHD[CTE/Hapur/ZDiB dated 06/1 1}2018 {Copy enclosed) o the project pca;mnem
tar fhe installation of facility, tn suppon, the project proponent has. also submitted Minutes of 383rd SEAC Meeting
Dated 2?!01/2019 Page 10 of- 24 a letter nssucd by Chief Medical Officer, Hapur on-15/17/2018 giving recommendation
for the development of atleast one more Common 8iomedical Waste Treatmeat Facility in District, Hapur. {Copy
,endosed} The PP also informed that there are 43, 999 beds as per the retord in the area, which may also hkelv 1o exceed
to 488‘59 heds in next 1-2 years. 14e has submitted details as attached in the file. ,

3. In view of the above, as UPPCB has alreatty granted NOC (Lensenx to establ lsh) 16 the proposed facility and
also then: is'a need for Common Biomedical Waste Treatment’ Fac»hty i the area in accordance with Chief Medical
Officer, Hapur. There is also emsting maore than 40,000 beds in the area as per the record provided by the PP. The SEACs
opined that Common Biomedical Waste Treatment Facility i is a basic requirement w1 the area to treat the Biomedical
Waste, it facibity will npt be availab-e the hos;ﬂtal will dasp&sp off the waste untreated, which may cause contamination
to water bodies, infections and other seriols envuonmentai hazards in the area. ,

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held on
22/01/2019 the State Level Environment impact Assessment Authority (SEIAA) in its Meeting held on 07/02/2019
decided to grant the Environmentat Clearanae for progosed pw;acl along with subject 10 the effective implementation
of the following General & Specific conditiens -

General Conditions:

1 PP will take prior permission of UPPCB for estabhshmg EBWTF at the site'in reference to revised guidelines of
(CPCB-2016 for CBWTF before instaliation N

2 P must. ensure before staring operation ta resolv ﬁf vsmes rmred n the pubhr hearmg ai per the revised

guidelines 1ssued by the CPCB on 21/12/2016 {revisep:

Drka ¥ b G
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M/s Environ Waste Connections LLP,

disposal facihties-chapert-6B). Accarding to the guidelines, UPPLB should resaive the complaints from the public
raceived during the public hearng. 1f they are not able to resolve the issues then the miatter s referred to CPCB
for final decision.

3 Guidelines of CPCB/UPPCB for Bio-Medical Waste Comman Hazardous Wastes Incinerators shall be followed
4 All safety measures willbe strictly followed by workers for handting of Bio medical waste bags during storage and
feeding at incnerator 1o prevent health-hazards.
5. PP should carryout periodical air quality momtoring in and around the site including VOC, HE.
6. PP shall ensure to conduct quarterly health check up of warkers working inthe plant.
7. PPowill construct garland drain of appropniate size and settling tank with 'stone- pitching all around the plant
premises. ; v
8 PP should develop 8 m green belt all along the periphery of the species that are significant and used for the
pollution abatement
9 Incineration plants ‘shall be aperated (combustion chambeu) with such temperance, fetentian time and
tuthulence, s0.as to achieve Total Organic Carbon {10C} content in the siag and botiom ashes less than 3%, or
thieir Yass on igmtibn is less than S% of the dry weight of the material.
10. hanspmtation and handling of Bio-medical Wastes shall be as per the Biomedical Wastes (Management and
‘Handling) Rules, 2000 (as amended) including the section 12910 137 of Central Mator vehicle Rules, 1989.
11 The proponent should ensure that the project fulfills all the provisions of Hazardous Wastes {Management,
'Handtm;, and Transboundary Movement} Rules, 2008 {as amended) including collection and transportation design
ete and also guidelines for Common Hazardods Waste Incineration - 2005, issued by CRCB,
1% qumh {organic and biodegradable chemical) and alumina will be used around. Odﬁr generatscn areas at regular
«“erv., + for ditution of adorant by odor counteraction or neutralize,
13 The entire area should be covered with 03 meters MS sheets and due care shauld be taken for nosse and vibration
contro! during demohition work,
4. Provisions shall be made for the housing of constwctmniplam ergction labor wuhm the site with all necessary
infrastructure and facilities such as mobile toilets, mobile STP, safe drinking water, medical health care, creche
_exg The housmg may be in the form’ of temporary structure 1o be removed after completion of the period
15, Mnmtar ng of the star.k gaseous emissians (under optimum capacity of the inginerator) will be done oncein three
“months through a3 iaharatory approved under the EPA, 1986/NABL and record of such analysis resuits shall be
‘maintained and submitted to the prescribed auxhnnly incase of dioxins and ¥urans, manitoring will be done once
, inayear.
16.  Ventury scmbber with mist eliminator, heg filter, muitacvclone and dust co!?ector shall be pmwded as air poj}utlen
control equipment.
17 Magnetic flow meters shall be pruvmed at the inlet/outlet of water supply point and records for the same shall be
maintained and submitted 10 UPPCB regularly.
18.  The PP should comply with the provisions made n Hazardous Waste {Management, Handling & Tmns-boundary
' Mavement} Rules, 2016 and Bio-Medical Waste (Management and Handling) Rules, 2016 {as amended). R
19.  Dedicated parhmg facitity for unioading of matenais/wastes shall- be provided in the f:sc:hw premises PP sha!!
develop and smplemem good traffic management system' for their incoming and outgoing vehicles to avoid
congestion onthe public road

20. The overall noise level in and around the facli ty area and D G. set shall be kept well within the standards by
iprowdmg noise control measures: including enginéering controls like acoustic insulation: hoods, - silencers,
‘enclosures etc, on all saurces of noise generation. The ambient nosse levet shall contirm’ 1o me standards
_prescribed under the Enviranment (Protecuon) Act, 1936 & Rules.

Syeciﬂc Conditions:

1 PP should install adequate ETH for treatment and disposal of effluent and Zero discharge shoutd be malmmned

2. Process effluent any waste water shauld not be allowed to i with sta*m water -

o No fandfill site 15 allowed within the CBWTF site.

4 PP will ensure to use only non chlonnated bags for handl.ng and storing bio medicat waste, In any case, PP s not
allowed to.use poly and plastic hags.

L3R Incinecator should be property mtariork@d with venture scmbber to control air poll utzon‘ v

6. incinerated ash and E1P sludge shall be disposed at approved TSDF and Mol made in this regard shall be
submitted to the UPSEIAA priorto commencement,

7 Colarcoding for handhng waste be stnctly follcwed as per BMW Rules 2016,

8 PP will install continuous online mommrmg system to monitor the emissions from the stack. Periodical air guality
monitoring in and around the site shall be ¢ap igﬁ out, The garameters shall include Dioxin and furan

9.

Proper Parking faciity should be prowvided fof Jewpiu },uan,pnrt used for collection & disposal of waste
\ 5\ %\\
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CER activity should be ;,ropased for next 107years in ﬂmm i3

W5 Envirgn Waste Connegctlons LLP

materials
Necessary pmvssmn shall be made far hreﬁghtm;, facrhhes withinthe complex.
The Leachate from the facility shalt be collected and treated to meet the prcscntmd nandards before disposal.
PP should ensure instatlation of photovoltaic cells {solar energy) for H;.,htm;, in common areas, LED light fixtures,
and other energy effic ent plant machineries and Pqumments
'he contamers should. be covered durmg tran,pm:at:on in order ta preveat exposurt. of public o sders and
contarmiration.
PP should have two storage rooms separately for reated and untreated waste.
PP should ensure the tratfic movement plan, parking facilities and road width.
PP should develop green belt at least mmimum of 33% in plant premises as per CPCB guidelines with native
sw:x:ies/paﬂutmn absorbing species.
Ouring anycvnstmcmn/;ylanferemzon act \my, curtaining s of site should be carried outtoprotectnearby areds

For dust suppression, regular sprinkling of water should be undertaken

PP witt obtan other necessary clearances/NOC from respective authorities.

As proposed, the domestic waste water shail be treated in septic tank and saak pit systeny whereas industrial
waste water shall be treated in ETP/STP with provision of tertary system. Recycling of treated water shall be
ensuredto maintain zero discharge conditions. , .

No effluent from the facility shall be discharged outside the premises and Zero discharge shall be mantained. PP
should alsu install internet Protocal PT2 camera with night vision {acility along with minimum OSX zoom and data
canpectivity must be provided to the UPPCSB server for remotn opetations.

Adequate numbers of ground water quality monitoring stations by providing piczometers around the nroject area
shall be set up. The ground water quality monitoring shall be monitored as per the UPPCB norms. Samphng and
trond analysis monitoring must be made on monthly basis and report submitted to the Ministry's Regional Office
at Bhopal and UPPCE.

On ling contiruous manitor: ng system shall also be mstal!sd ta monitor the stack emission and data connectivity
must be pravided to the UPPCB server for remiote aperations,

The height of the stack &hall be not less than 35 mtrs

Only low Su!ghur fuel like Light Dresel Qil or Low Sulphur Heavy Stock or Doese Compised Natural Gas,
Liguefied Natural Gas or quueﬁed Petroleum Gas shiall be used asfueln the incinerator.

Combustion gas analyzer to measure CQ,, €O and O, should be installed:

Internal roads will be concerted/asphalted to reduce dust emissions.

PP shall ensure that 02 additional vehicle shall be available all the time i addition to the required humber of

vebhicle for collection and tranﬁpartanon of bio medical waste.

PP shall ensure that bio medical waste shatt be treated campletetv within 48 hes from the time of collection. All
conditions and guidehnes lay down by CPCB and BMW Act, 2016 shali be cbmphed

No hazardous waste should be dssposed offin this facility.

The PP shall be developed green belt within plant premises wsth at ieast 5 meter wide green belt on all s:des along
the periphery of the: project area and along road sides etc Selection of plant species shall be as per the CPC8

guidelines and in consultation with the DFO. } ‘
All the commitrients made in the public hearing shall be implemented by PP

Proper fire fighting arrangements m'censultatnér‘i with the fire department should be provided against fire
incident:

ln-case-of power fai*ure, stand hv D.G.. Sets havmg power generatmn rapamtv equivalent to the requirement of

kpower 1o run the faality shatl be mstatled, so'that the facamy shall always be pperated round the clock pven in

case of power failure -

for avaiding vehicle congestian}trafﬂc ;am within facthty premises of outside road praper mrnmg and: par&mg
space is provided, Also all internal roads shall be made pucca/bituminous top to avoid fugitive ermssions,

All rerommendahons and potlution mitigative measums proposed in the £MP shall be binding for the project

authorities.
Pucca flooring/fimpervious layer shal! be prowvided in the work areas, “chemicalfwaste ‘ol starage areas and

chemical handling areas to mimmize soil contamingation:

Good housekeeping shall be maintained within. the. facmty premises. All pipes, valves and drains sha“ be leak
proof. Leakages from the pipes, pumps, shall be minimal and if occurs, shall be arrested promptly. Floor washing
shall be admitted in to the effluent collection system for subsequent treatment and dispasal.

The storm water drains shall be kept separate and shall remain dry thraughout the vear except monsoon,

ctivities and should be amptemented through

respectwe commitiees, ( :
>
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M{s Environ Waste Connections LLP,

ihe environmental policy with Eavironnrental Management Cell as per MoET guideline will be prepared by PP and
the with suitably qualified staff for implementation of the stipulated enwmnmmm safeguards and for monitoring
functions.shal be setup under the control of the Chief Executive of the company - ,

As proposed, the green belt development/plantation activities should be completed within the first toree years of

the project,

i case of any, change in scope of work, technalogy, modernization and enhancement of capamy/bm tup
arpa/pmiect area shall again require prior environmental clearance as per E1A Notification, 2006.
PP shall be respansible for discrepancy (if any) in the submissions made by the PP to SEAC & SEIAA.

“The validity of the £C shall be as per the provisions of ElA Notification subject to the foliowing: Expansion or

modernization in the project, entailing capacity/built-up awajpm)ect area, addition with change in-process and or
technology and ahy change v product — mix i proposed miming unit shall require a fresh Environment Clearance.
PP shall. comply all conditions stipulated in

The facilities for collection, segregatian, handling, on site storage and processing of solid waste shall be provided

‘and maintained property. The collected solid waste shall be segregated at site. Biodegradable waste shall be

treated in biogas plant and Non Biodegradable/recyclable solid waste shalt be sold out to the autherized vendor's
recycters. The inert solid waste shall be sent to concerned collection Center of integrated municipat solid
management facility of the area ‘
‘he project authorities shall stnct!y comply with the rules and guidelines - under Manufaume Storage
and ungort of Hazardous Chemicals Rules, 1989 as. amended} and Hazardous Waste (Management and Handling)
Rules, 2016, {as amended) from time to tme. Harardous/Solid- Wastes. generated during construction and
operation phases should be disposed off as pmscubod under law - Necessary c!earances in this regard shail he
cbiaim d.
E-waste should be disposed off as per 'mfes ap‘phcab!e and with the necessary approval of the UP ‘Pol'utiun cantrol

‘Board.

The pfO}E‘Ct pmpon@nt will ensure tha’t proper - dust controi arrangements are made tunnag the consiruction and
proper display system is 1o be installed at the site to inform the public about the steps taken to control ar
pollution as per the Construction and Demolition Waste Management Rules.

Consent to establ eshmentioperaxe shalt bie obtained from UPPCB.

The pm;ett proponent shall ‘stibmit within the next 3 monxhs me detals pn guantification of year wise CER

‘actiwties along with cost ‘and other details. CER activities must not be less than 2% of the project cost. The CER

actiaties should be related to mitigation of Environmental Pollution and awareness for the same.

A 2% of the total project cost Cotporate Envirgnmental Responsmshtv (CER} plan along with budgetary nrowsuon

shall be prepared phase wise and approved by Board of Duectors of the compzny A topy of resolution-as dbove

shall be submitted to the authority, A list of beneficiaries with thewr mobile nos./sddress should be submitted
alcnp;wsth photographs. No parking shall be allowed outside the pro;ect boundary.

The approval of competent author ity shall be obtamed for structurat safety of the bualdmgs due to any possible
earthquake, adequacy of lire ﬁghtmg eqummén’(s etc, as per National Building Cade mdudmg Measures fmm

hghting.

Any hazardous waste geﬂerated durmg constructmn}operahon phase should be disposed off as per apphcable
rules and norms with necessary appravals of the UP Pollstion Control Board

The diesel generatm sets to be used dunng coastruction phase shoul d be low’ sulphur diesel type and should
conform to Enwronments {Protection; Rules prescribed for air and AOISE emission sta ndards

Bio medical waste management shall be followed as per The Bio Medicaf Waste (Management and Handling)
'Rules 2016. Special attention ta be given for Mercury waste management and dlspﬂsal Authorization certificate

15 to be obtained from Pollution Board and you cannot hald bio medical waste more than 24 hours.

Necessary permissions. should be sought for use and safe disposal of radioactive materials. t’rof.edural protocol
prescribed by competent authority should be fouowed for the same,

Ambient noise levels should conform to residential standards both during day and mght Incremental poliution
icads on the ambient air and noise quality should be closely monitored dunng construction phase. Adeguate
measures should be made to reduce amprent ar and noise level durmg construction phase, so as to conform to
the stipulated standards by CPCB/UPPCSB. ,

The green bielt design along the penphery of the plot shall achieve attenuation factor conforming to the day and
night noise standards prescribed for residential area’ The open spaces inside the plot should be landscaped and
covered with grass and shrubs. Green Belt Devéicpment shall becarried out considenng CPCB guidelines including
selfection of plant species and in consultation with the local DFO/ Agriculture: Dept.

NOC from Ground Water Board is Lo be obtained for drilling of tube well for use of Water Supply, if any

This inronmemsl clearance 5 issued sub)ect mctaﬂd us W’(/ Beal authority / planning authority should

E \
\‘\ & /
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/S TAYIrgn Waste gonngctions LLP.

erisure this with respect to Rules, Repulatinns, Natﬂ'cgions, Gavernment Resalutions, Ciiculars, etc. issued if any.

No constructionfoperation i1s 10 be started without abtaming Prios Fnvironmentat Clearance Conceabng
factual data und wnformation or submission of false/fabricated data and failure to comply with any gf the conditions
stipulated i the Pror Environmental Clearance attract actmn gnder the provision of Environmental {Protection) Act,
1936

This Enwironmental Cledrance s sub;ect to ownership of the site by the project propanents in confirmation
with approved Master Plan for Hapur, In case of violation; it wouid not be effective and would agtomatically e stand
canicelled,

The .{troru proponent has to ensure that the proposed site’in rot a pari ot any.no- development zone as
requxred,’prr:scr:bﬂd/mdenttﬁnd under law .- In case of the violation this permission shall automatically deemed to be
cancelled, Also, in the event of any dispute on ownership or 1and use of the proposed site, this Clearance shall
automahcallv deemed 1o be cancelled,

‘Further project proponent has to submit the reguiar 6 monthly tompliance repoit regarding general & specific:
conditions as specified in the £.C. letter and comply the provision of E1A notification 2006 (as Amended).

These stipulations would be enforced among athers under the prowisions of Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Poll ution} Act, 1981, the Environment {Protection] Act, 1986,
the Pubilic Leaability {Insurance) ‘Act, 31991 and FIA- Notfication, 2006 including the amendiments and rules made
therealter

| o ‘MembirSecratary, SEIAA

N i ijar[_ﬁ;_Awd—Msgﬁms uageg_'__nggpggg

1. The Prmcapai Secre;ary, Dcpartmenx of Envimnmem, Govt. of Uttar Pfaﬁesh Lucknow.

2. Advisor, [A Division, Ministry of Environment, Forests & Climate Change, Gowvt. of India, indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Dethi.

3. Addittonal Director, Regional Office, anstry of Environment & Forests (Central Region), Kendrwa Bhawan 5th
Floar, Sector-H, Aligany, Lucknow.

4. District Magistrate Hapur.

5. The Member Secretary; U.P. Pollution Control-Board, TC 12V, Paryavaran Bhawan, \!xhhuu Khand, Gomu Nagan
‘Lueknow.

6. Copy to Web Master/ guard file.

{Ashish Tiwari)
Member Secretary, SEIAA
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Yearly Environmental Compliance Report of
Stipulated Conditions of Environmental Clearance
(April 2020 to March 2021)

FOR

Proposed by M/s Environ Waste Connections LLP at BN: 102-104, UPSIDC, Phase-lll,
MG Road Indl. Area, Hapur, Ghaziabad, Uttar Pradesh -201015.

EC Letter No: - 713/ Parya/SEAC/4134-4488/2018 dated: 05/03/2019

Submission to:

State Level Environment Impact Assessment Authority | State Level Expert
Appraisal Committee, Directorate of Environment, Vineet Khand-l, Gomti Nagar
Lucknow, UP -226010

(SEIAA/ SEAC)

&

Ministry of Environment ,Forest & Climate Change, Kendra Bhawan, 5% Floor,
Sector- H, Aliganj, Lucknow UP-226024

Submitted by:

M/s Environ Waste Connections LLP

April, 2021
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CHAPTER-1

INTRODUCTION AND PROJECT DESCRIPTION

1.1 INTRODUCTION

The Project is stated as Common Bio-Medical Waste Treatment Facility ( CBMWTF ) and being
developed by M/s Environ Waste Connections LLP at “BN: 102-104, UPSIDC, Phase-III, MG Road
Indl.Area, Ghaziabad-Hapur, UP-201015” by using the State of art technology/ best available
technology i.e. Dry Scrubbing System: First in State of Uttar Pradesh in efforts to save natural water

resources.

This Project has been granted environmental clearance vide letter No. 713/Parya/SEAC/4134-
4488/2018 dated: 05/03/2019 by State Level Environment Impact Assessment Authority, Lucknow,

Uttar Pradesh.

1.2 PROJECT DESCRIPTION

Table 1.1: Brief Description of project

S. No. Déscription Details I Unit
1. | Total Plot Area 3058 | sQ Meter
2. Vehicles required for collection & transportation of waste 12 Number
3. Water Requirement 10 KLD
4. Man Power Requirement 38 Number |
5. Green Belt Area 900 SQ Meter
6. | Power requirement 125 KVA
7. DG Set Capacity 160 kva |
8. Built up Area B 1500 SQ Meter
9. Rain Water Harvesting 1 Number
10. ETP 10 KLD
| 11. Incinerator 1* 300 KG
12. Autoclave 2% 250 KG
13. | Shredder 2*250 | KG
| 14 Chimney 1*35 | Meter

2/
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1.3 PROJECT LOCATION

The Project is located at plot No. BN: 102-104, UPSIDC, Phase-Ill, Mg Road Indl.Area, Hapur, UP-201015 in notified
industrial area.
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1.4 PRESENT STATUS

The Project has installed one 300 KG/Hr Dry Scrubbing Technology Incinerator along with all treatment equipment’s.
We have started operation after obtaining Consent to Operate { Air and Water) and Authorization under Bio-Medical
Waste Management Rules, 2016 from UP Pollution Control Board as per norms. One Rotary Kiln Incinerator of 300
KG/ Hr shall be installed later with intimation to concerned authorities if applicable.

1.5 PURPOSE OF THE REPORT

This Yearly report is being submitted as per the condition stipulated in the Environmental
Clearance letter.

The report is being prepared to verify: -

« That the project does not have any adverse environmental impacts in the project area and its
surrounding

« Compliance with the conditions stipulated in the Environmental Clearance Letter.

» The project proponent is implementing the environmental safeguards in true spirit.

¢ Any non-conformity in the project with respect to the environmental implication of the Project.

22
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CHAPTER-2

COMPLIANCE OF STIPULATED CONDITIONS OF ENVIRONMENTAL CLEARANCE

Name of Project: M/s Environ Waste Connections LLP

Clearance No. : 713/Parya/SEAC/4134-4488/2018 dated: 05/03/2019

Period of compliance Report: April 2020 to March 2021

Para-B:
General Conditions:

[SNo.

Conditions of Environmental Clearance

Reply

PP will take prior permission of UPPCB for establishing
CBWTF at the site in reference to revised guidelines of
CPCB-2016 for CBWTF before installation.

PP have already obtained consent to establish vide Ref No. -

13359/UPPCB/Circle 1 (UPPCBHO)/CTE/HAPUR/2018
dated : 06.11.2018 from UPPCB, Lucknow, UP,

| disposal

PP must ensure before starting operation to resolve all
issues raised in the public hearing as per the revised
guidelines issued by the CPCB on 21/12/2016 (revised
guidelines for common bio medical waste treatment and
facilities-chapert-6B).  According to  the
guidelines, UPPCB should resolve the complaints from
the public received during the public hearing. If they are
not able to resolve the issues then the matter is referred
to CPCB for final decision.

Not applicable.

OM dated: 10% Dec, 2014, 16® May,2014 issued by
MOEF&CC along with UPSIDC site notification vide dated:
05" Sep,2001 are for reference for exemption from Public

Hearing.

Guidelines of CPCB/UPPCB for Bio-Medical Waste
Common Hazardous Wastes Incinerators shall be
followed.

Complied.

All safety measures will be strictly followed by workers
for handling of Bio medical waste bags during storage
and feeding at incinerator to prevent health hazards.

Complied.

PP should carryout periodical air quality monitoring in
and around the site including VOC, HC.

Not Applicable as per BMW Rules and CPCB Guidelines.

PP shall ensure to conduct quarterly health checkup of
workers working in the plant.

Complied.

PP will construct garland drain of appropriate size and
settling tank with stone pitching all around the plant
premises.

Complied.

PP should develop 8 m green belt all along the periphery
of the species that are significant and used for the
_pollution abatement.

Complied.

Incineration plants shall be operated (combustion
chambers) with such temperance, retention time and
turbulence, so as to achieve Total Organic Carbon (TOC)
content in the slag and bottom ashes less than 3%, or their
loss on ignition is less than 5% of the dry weight of the
material.

Complied.

Transportation and handling of Bio-medical Wastes shall
be as per the Biomedical Wastes (Management and
Handling) Rules, 2000 (as amended) including the
section 129 to 137 of Central Motor Vehicle Rules, 1989.

Complied.

11.

The proponent should ensure that the project fulfills all
the provisions of Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2008
| (as amended) including collection and transportation

Complied.

24
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design etc and also guidelines for Common Hazardous
Waste Incineration - 2005, issued by CPCB.

12.

Ecosorb (organic and biodegradable chemical) and
alumina will be used around. Odor generation areas at
regular intervals for dilution of odorant by odor
counteraction or neutralize.

Complied.

The entire area should be covered with 03 meters MS
sheets and due care should be taken for noise and
vibration control duting demolition work.

Complied.

14.

Provisions shall be made for the housing of
construction/plant erection labor within the site with all
necessary infrastructure and facilities such as mobile
toilets, mobile STP, safe drinking water, medical health
care, creche etc. The housing may be in the form of
temporary structure to be removed after completion of
the period.

Complied.

15.

Monitoring of the stack gaseous emissions (under
optimum capacity of the incinerator) will be done once in
three months through a laboratory approved under the
EPA, 1986/NABL and record of such analysis results
shall be maintained and submitted to the prescribed
authority. In case of dioxins and furans, monitoring will
be done once in a year.

Complied.

16.

17.

19.

Ventury scrubber with mist eliminator, beg filter,
multicyclone and dust collector shall be provided as air
pollution control equipment.

Complied with Dry Scrubbing Technology.

Magnetic flow meters shall be provided at the inlet/outlet
of water supply point and records for the same shall be
maintained and submitted to UPPCB regularly.

Complied.

The PP should comply with the provisions made in
Hazardous Waste (Management, Handling &
Transboundary Movement) Rules, 2016 and Bio-Medical
Waste (Management and Handling) Rules, 2016 (as
amended).

' Cbmplied.

Dedicated parking facility for unloading of
materials/wastes shall be provided in the facility
premises. PP shall develop and implement good traffic
management system for their incoming and outgoing
vehicles to avoid congestion on the public road.

Complied.

D.G. set shall be kept well within the standards by
providing noise control measures including engineering
controls like. acoustic insulation hoods,silencers,
enclosures etc. on all sources of noise generation. The
ambient noise level shall confirm to the standards
prescribed under the Environment (Protection) Act, 1986
| & Rules.

The overall noise level in and around the facility area and '

Complied.

Specific Conditions:

2.

PP should install adequate ETP for treatment and
disposal of effluent and Zero discharge should be
maintained.

| Complied. _‘

‘ Process effluent any waste water should not be allowed
to mix with storm water.

| No landfill site is allowed within the CBWTE site.

Noted and complied. ‘

Noted and complied.
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PP will ensure to use only non chlorinated bags for
handling and storing bio medical waste. In any case, PP

| is not allowed to use poly and plastic bags.

Noted and complied.

Incinerator should be property interlocked with venture
scrubber to control air pollution.

Complied.

Incinerated ash and ETP sludge shall be disposed at
approved TSDF and MoU made in this regard shall be
“submitted to the UPSEIAA prior to commencement.

Yes. Complied. Agreement has been made with approved
UPPCB TSDF.

Color coding for handling waste be strictly followed as
per BMW Rules 2016.

Noted and complied.

PP will install continuous online monitoring system to
monitor the emissions from the stack. Periodical air
quality monitoring in and around the site shall be carried
out. The parameters shall include Dioxin and furan.

Complied.

Proper Parking facility should be provided for
employees & transport used for collection & disposal of
waste materials.

Complied.

Necessary provision shall be made for firefighting
facilities within the complex.

Complied.

The Leachate from the facility shall be collected and
treated to meet the prescribed standards before disposal.

Noted and complied if generated.

PP should ensure installation of photovoltaic cells (solar
energy) for lighting in common areas, LED light
fixtures, and other energy efficient plant machineries

| and equipments.

Complied.

13.

The containers should be covered during transportation
in order to prevent exposure of public to odors and
contamination.

Complied.

14,

PP should have two storage rooms separately for treated
and untreated waste.

Complied.

PP should ensure the traffic movement plan, parking

facilities and road width.

Complied.

PP should develop green belt at least minimum of 33%
in plant premises as per CPCB guidelines with native
species/pollution absorbing species.

Complied.

During any construction/plant erection activity,
curtaining of site should be carried out to protect nearby
areas.

Complied.

For dust suppression, regular sprinkling of water should
be undertaken.

Noted and complying.

PP will obtain other necessary clearances/NOC from

| respective authorities.

| Complied.

As proposed, the domestic waste water shall be treated
in septic tank and soak pit system whereas industrial
waste water shall be treated in ETP/STP with provision
of teriiary system. Recycling of treated water shall be
ensured to maintain zero discharuse conditions.

Complied.

No effluent from the facility shall be discharged outside
the premises and Zero discharge shall be maintained. PP
should also install Internet Protocol PTZ camera with
night vision facility along with minimum OSX zoom
and data connectivity must be provided to the UPPCB
server for remote operations.

Noted and complied.

Adequate numbers of ground water quality monitoring
stations by providing piezometers around the project
area shall be set up. The ground water quality
monitoring shall be monitored as per the UPPCB norms.
Sampling and trend analysis monitoring must be made
on monthly basis and report submitted to the Ministry's
Regional Office at Bhopal and UPPCB.

Noted and complied if applicable.
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23.

24.

On line continuous monitoring system shall also be

installed to monitor the stack emission and data
connectivity must be provided to the UPPCB server for

| remote operations.

Co rhplied.

The heicht of the stack shall be not less than 35 mtrs.

Yes, Height of Stack is 35 Meter being installed.

| 25.

Only low Sulphur fuel like Light Diesel Oil or Low
Sulphur Heavy Stock or Diesel, Compressed Natural
Gas, Liquefied Natural Gas or Liquefied Petroleum Gas
shall be used as fuel in the incinerator.

Complied.

26.

Combustion gas analyzer (o measure CO2, CO and O2
should be installed

Complied.

27.

Internal roads will be concerted/asphalted to reduce
dust emissions.

Complied.

28.

PP shall ensure that 02 additional vehicle shall be
available all the time in addition to the required number
of vehicle for collection and transportation of bio
medical waste.

Complied.

29,

PP shall ensure that bio medical waste shall be treated
completely within 48 hrs from the time of collection.
All conditions and guidelines lay down by CPCB and

| BMW Act, 2016 shall be complied.

Noted and regular compliance.

No hazardous waste should be disposed off in this
facility.

Noted and compliance.

The PP shall be developed green belt within plant
premises with at least 5 meter wide green belt on all
sides along the periphery of the project area and along
road sides etc. Selection of plant species shall be as per
the CPCB guidelines and in consultation with the DFQ.

Complied.

All the commitments made in the public hearing shall
be implemented by PP,

Not Applicable as per S.No. 2.

Proper firefighting arrangements in consultation with |

the fire department should be provided against fire
incident,

Complied.

In case of power failure, stand by D.G. Sets having
power generation capacity equivalent to the requirement
of power to run the facility shall be installed, so that the
facility shall always be operated round the clock even in
case of power failure.

160 KVA DG Set.

For avoiding vehicle congestion/traffic jam within
facility premises or outside road proper turning and
parking space is provided. Also all internal roads shall
be made pucca/bituminous top to avoid fugitive
emissions.

‘Noted and complied.

All recommendations and pollution mitigative measures
proposed in the EMP shall be binding for the project
authorities.

Noted.

37.

Pucca flooring/impervious layer shall be provided in the
work areas, chemical/waste oil storage areas and
chemical handling areas to minimize soil
contamination.

Noted and complied.

38.

Good housekeeping shall be maintained within the
facility premises. All pipes, valves and drains shall be
leak proof, Leakages from the pipes, pumps, shall be
minimal and if occurs, shall be arrested prompily Floor
washing shall be admitted in to the effluent collection
svstem for subsequent treatment and disposal.

Noted and complied.

39.

The storm water drains shall be kept separate and shall

_remain dry throuzhout the year except monsoon

Noted and complied.
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40.

CER activity should be proposed for next 10 years in
different activities and should be implemented through
respective committees.

Noted.

41.

The environmental policy with Environmental
Management Cell as per MoEF guideline will be
prepared by PP and the with suitably qualified staff for
implementation of the stipulated environmental
safeguards and for monitoring functions shall be setup
under the control of the Chief Executive of the
company.

Noted.

As proposed, the green belt development/plantation
activities should be completed within the first three
years of the project.

Noted and complied.

430

In case of any, change in scope of work, technology,
modernization and enhancement of capacity/built-up
area/project area shall again require prior environmental
clearance as per EIA Notification, 2006.

Noted and complied if applicable.

44,

PP shall be responsible for discrepancy (if any) in the
submissions made by the PP to SEAC & SEIAA.

Noted.

45.

The validity of the EC shall be as per the provisions of
EIA Notification subject to the following:Expansion or
modernization in the project, entailing capacity/built-up
area/project area, addition with change in process and or
technology and any change in product — mix in proposed
mining uonit shall require a fresh Environment
Clearance.

Noted.

46.

PP shall comply all conditions stipulated in

Noted.

48.

The project authorities shall strictly comply with the

rules and guidelines under Manufacture, Storage and
import of Hazardous Chemicals Rules, 1989( as
amended) and Hazardous Waste (Management and
Handling) Rules, 2016, (as amended) from time to time.
Hazardous/Solid Wastes generated during construction
and operation phases should be disposed off as
prescribed under law. Necessary clearances in this
regard shall be obtained.

Noted.

49.

E-waste should be disposed off as per rules applicable
and with the necessary approval of the UP Polilution
control Board.

Noted and complied if applicable.

The project proponent will ensure that proper dust
control arrangements are made during the construction
and proper display system is to be installed at the site to
inform the public about the steps taken to control air
pollution as per the Construction and Demolition Waste
Management Rules.

Noted and complied.

51

Consent to establishment/operate shall be obtained
from UPPCB

Complied. we have already obtained Consent to establish/
NOC from UPPCB.

52.

The project proponent shall submit within the next3
months the details on quantification of year wise

CER activities along with cost and other details. CER
activities must not be less than 2% of the project cost.
The CER activities should be related to mitigation of
Environmental Pollution and awareness for the same.

Noted.

54.

The approval of competent authority shall be obtained
for structural safety of the buildings due to any possible
earthquake, adequacy of fire fighting equipments etc. as
per National Building Code including measures from
lighting.

Noted. Structure was already built prior to EC.

55.

Any hazardous waste generated during
construction/operation phase should be disposed off as

Same has been followed and Agreement with UPPCB
authorized TSDF has been done.
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[ per applicable rules and norms with necessary approvals
}__ lithe UP Pollution Control Board. - - _‘
56. The diesel generator sets 1o be used during construction | Noted.
‘ ‘ phase should be low sulphur diesel type and should
‘ conform to Environments (Protection) Rules prescribed
for air and noise emission standards. ]
| 57. Bio medical waste management shall be followed as Complied. Authorization certificate has been obtained (Copy ‘
‘ per The Bio-Medical Waste (Management and enclosed).
Handling) Rules, 2016. Special attention to be given ‘
‘ for Mercury waste management and disposal.
Authorization certificate is to be obtained from ‘
| Pollution Board and you cannot hold bio medical waste
l more than 24 hours. ‘
’758. Necessary permissions should be sought for use and safe ‘ Not Applicable as per BMW Rules and CPCB guidelines.
disposal of radioactive materials. Procedural protocol
‘ prescribed by competent authority should be followed ‘

| for the same.
’759. Ambient noise levels should conform 1o residential ‘ Noted. |
‘ ‘ standards both during day and night. Incremental
pollution loads on the ambient air and noise quality ‘
‘ ‘ should be closely monitored during construction phase.
‘ Adeguate measures should be made to reduce ambient |
air and noise level during construction phase, so as {0
| conform to the stipulated standards by CPCB/UPPCB. | l
‘ 60 | The green belt design along the periphery of the plot | Noted. [
shall achieve attenuation factor conforming to the day ‘
and night noise standards prescribed for residential area.
The open spaces inside the plot should be landscaped
| and covered with grass and shrubs, Green Belt l
‘ Development shall be cartied out considering CPCB
guidelines including selection of plant species and in ‘ ‘
}7 Lonsultatimim 1 the local DFO/ Agriculture Dept. - -
61. ‘ NOC from Ground Water Board is to be obtained for ‘ Complied. NOC from CGWA has been obtained.
| drilling of tube well for use of Water Supply, if any.
| 62. ‘ This environmental clearance is issued subject to land Noted.
‘ use verification. Local authority / planning authority ‘
should ensure this with respect to Rules, Regulations,
Notifications, Government Resolutions, Circulars, etc. ‘

L issued if any.

END OF PAGE
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Monitoring Report
S.No. Items Details
1. | uREmTn o Environmental Clearance for the proposed product
Name of Project of Common Biomedical Waste Treatment Plant,

Town-Hapur, Plot no.102-104, District-Hapur,
U.P.,, M/s Environ Waste Connection LLP.,

regarding.
2. | wRarr wifeesRer B gar Shri Rohit Gupta,
Address of project authorities M/s Environ Waste Connection LLP.,

B.N. 102-104, Phase-III, UPSIDC, M.G. Road
Indl Area, Hapur, U.P.-201015

3. | waiaweia gl do wa ol 713/Parya/SEAC/4134-4488/2018 dated
Env. Clearance letter no. & Date | 05.03.2019
4. | &3 waiaa oF w0 VII/Env/SCL-UP/2196
Regional Office File no.
5. | wret 3Ry fafer 12.10.2021
Date of site visit
6. | aRarn ot Rty Operation Phase
Status of Project

7. wya 9% @ A s@ea/ Observations made during the site visit:
During the day of site visit, Mr. Rohit Gupta (Project Manager, M/s Co-Operative Company

Ltd.) and Mr. Yati Kachawa (Consultant, Vice President, Gaurang Environmental Solutions Pvt.
Ltd., Jaipur) were present at site for discussion. As per the accorded EC dated 05.03.2019, total area
for the project is 3058 sq.m and almost 20% of the total land area (600 sq.m) will be developed as
green belt. Total water requirement is 10 KLD and met through one borewell after getting clearance
from CGWA. During the day of vvisit, 01 no of Incinerator of capacity 300 Kg/Hr and 02 no. of
autoclave with 250kg/Hr each were found installed with other facility including shredder within the

project premises. Different waste storage spaces found demarcated for storage of yellow, red, blue
and other biomedical waste.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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During physical site inspection and discussion with PAs, it has been noticed that PAs have complied or
are in the process of complying the environmental conditions stipulated for this project, however some non-
compliance were also observed and are as following:

L

2.

9.

10.

The quarterly/periodical air quality monitoring should also be carried out for VOC and HC also
including the earlier tested parameters and data should be submitted to this office.

PAs have submitted the copy of vaccination record dated 05.10.2020 for 20 employees. However,
the records for the recent occupational heaith surveiliance conducted for all the 38 nos. of employees
should be submitted to this office.

During the day of site visit, green belt found around the periphery of the project sites and along the
road side was inadequate, which should be improved as per the accorded EC (upto 20% of the total
plant area) by plantation of indigenous plant species. The details of the location of plantation, area
covered, plant species planted, their no., survival rate and the year of plantation should be submitted
to this office,

Total Organic Carbon (TOC) content in the slag and bottom ashes after incineration process

should be analysed by NABL/MoEF&CC accredited Lab and data should be submitted to this

office.

The details about no. of vehicles used and compliances done as per the Biomedical Wastes

(Management and Handling) Rules, 2000 (as amended) including the section 129 to 137 of

Central Motor Vehicle Rules, 1989 should be submitted to this office.

In case of dioxins and furans analysis for stack gaseous emissions, the yearly monitoring data
should also be submitted to this office. :

The details about the no. of photovoltaic cells (solar energy) for lighting in common areas, LED
light fixtures, other energy efficient plant machineries and equipments should be submitted to
this office.

The ground water quality monitoring shall be monitored as per the UPPCB norms. Sampling
and trend analysis monitoring must be made on monthly basis and report submitted to the
Ministry's IRO, Lucknow. '

The details of the compliance done for all the commitments made in the public hearing should
be submitted to this office.

The details regarding the compliance done for the recommendations and pollution mitigative
measures proposed in the EMP should be submitted to this office:

11. The details for the expenditure done so far regarding the CER activity since the start of the

project not including the third party monitoring expenditure should be submitted to this office.

The detailed condition wise compliance report is as following:

SNo | SPECIFIC CONDITION COMPLIANCE STATUS

1 PP will take prior permission of UPPCB | Consent to Establish has been obtained by
for establishing CBWTF at the site in | PAs from UPPCB vide letter no.
reference  to revised guidelines of 13359/UPPCB/Circle 1(UPPCBHO)/CTE/
CPCB-2016 for CBWTF before | HAPUR/2018, dated 06.11.20]8,. with the
installation validity till 30.09.2023.

Complied.
2

PP must ensure before starting operation | As per submitted document by PPs in
to resolveall issues raised in the public | reference to the U.P. Industrial area gazette
hearing as per the revised guidelines | notification no. 1418/LXXVI1-4-2001-
issued by the CPCB on 21/12/2016 | 267Bha-97TC-1 dated 05.09.2001, the

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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(revised guidelines for common bio
medical waste treatment and disposal
facilities-chapert-6B). According to the
guidelines, UPPCB should resolve the
complaints from the public received
during the public hearing. If they are not
able to resolve the issues then the
matter is referred to CPCB for final
decision.

project is located in MG Road Industrial
area, Hapur. Hence the condition of para 2
is not applicable.
Not applicable,

Guidelines of CPCB/UPPCB for Bio-
Medical Waste Common Hazardous
Wastes Incinerators shall befollowed.

As per the submitted compliance report, the
guidelines of CPCB/UPPCB issued for Bio-
Medical Waste Common  Hazardous
WastesIncinerators are being adhered to.
Being complied.

All safety measures will be strictly
followed by workers for handling of Bio
medical waste bags during storage and
feeding at incinerator to prevent health
hazards.

During the site visit, it was found that
adequatc safety measures were being
foltowed and PPE kits were provided to all
the workers engaged in handling/treatment
of Bio-Medical Waste.

Being complied.

PP should carryout periodical air
quality monitoringin and around the site
including VOC, HC.

As per submitted third party analysis report
done by Enviro-Tech Services, Ghaziabad

(NABL accredited Lab) dated 25.05.2021, the

tested parameters for ambient air quality report
are found within the permissible limit and are

as following:
['S. [ Parameter and Location & Result
N. | unit Near factory main
L gate
1 [ PM(pg/m’y | 875
2 | PM,;s (pg/m’) | 422
3 | SO, (ng/m’) | 314
4 | NO, (ug/m’) 36
5. | CO(mg/m’) 0.78

The  quarterly/periodical  air quality
monitoring should also be carried out for
VOC and HC also including the earlier
tested parameters and data should be
submitted to this office.

Partly complied. :

PP shall ensure to conduct quarterly
health checkup of workers working in
the plant,

As stated by PAs during site visit, total 38 nos.
of employees are working in the plant and
regular occupational health surveiliance has
been done. PAs have submitted the copy of
vaccination record dated 05.10.2020 for 20
employees. However, the records for the recent
occupational health surveillance conducted for
all the 38 nos. of employees should be

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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submitted to this office.
Partly complied.

7 PP will construct garland drain of | The construction of garland drain is under
appropriate size and settling tank with | process.
stone pitching all around the plant | Compliance is in progress.
premises.

8 PP should develop 8 m green belt all | During the site visit, the green belt found
along the periphery of the species that | around the project periphery was inadequate.
are significant and used for the pollution | PAs are requested to achieve the green belt
abatement. area as per the accorded EC (upto 20% of the

total plant area) with native plant species and
updated year-wise reports may be submit with
compliance report to this office.

Not complied.

9 Incineration plants shall be operated During the site visit, the static incinerator
(combustion chambers) with such | of 300 kg/hr capacity was found installed,
temperance,  retention  time and | however the process of Incineration was
turbulence, so as to achieve Total | ended earlier. Total Organic  Carbon
Organic Carbon (TOC) content in the | (TOC) content in the slag and bottom
stag and bottom ashes less than 3%, or | ashes after incineration process should be
their loss on ignition is less than 5% of | analysed by NABL/MoEF&CC accredited
the dry weight of the material. Lab and data should be submitted to this |

office.
‘Not complied.

10 Transportation and handling of Bio- | During the site visit, it has been found that
medical Wastes shall be as per the | PAs have installed the GPS tracker to the
Biomedical Wastes (Management and | vehicles used for collection of biomedical
Handling) Rules, 2000 (as amended) | waste from health centers. The details
including the section 129 to 137 of | about no. of vehicles used and
Central Motor Vehicle Rules, 1989. compliances done as per the Biomedical

Wastes  (Management and Handling)
Rules, 2000 (as amended) including the
section 129 to 137 of Central Motor
Vehicle Rules, 1989 should be submitted
to this office.

L Partly complied.

11 The proponent should ensure that the | The conditions of para 11 are not
project fulfills all the provisions of | applicable as this is a Common bio
Hazardous ~ Wastes (Management, | medical waste treatment facility.

Handling and Transboundary
Movement) Rules, 2008 (as amended)
including collection and transportation
design etc and also guidelines for
Common Hazardous Waste Incineration
- 2005, issued by CPCB.
12 | Ecosorb (organic and biodegradable | As per submitted compliance report, odour |

chemical) and alumina will be used

neutralization is being carried out by

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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around. Odor generation areasat reginlar using Ecosorb (organic and biodegradabl;l
intervals for dilution of odorant by | chemical) and alumina.
odor counteraction or neutralize. Complied.

13 The entire area should be covered with | PAs have provided 03 meters MS sheets
03 meters MS sheets and due care | around the project premises. As stated by
should be taken for noise and vibration | PAs, no demolition work has been carried
control during demolition work. out within the project premises.

Complied.

14 Provisions shall be made for the housing | The project is in operational phase.
of construction/plant erection labor | Notapplicable at present.
within the site with all necessary
infrastructure -and facilities such as
mobile toilets, mobile STP, safe
drinking water, medical health care,
créche etc. The housing may be in the
form of temporary structure to be
removed after completion of the period.

15 Monitoring of the stack gaseous | As per submitted third party report by Enviro-
emissions (under optimum capacity of | Tech Services, Ghaziabad (NABL accredited
the incinerator) will be done once in | Lab) dated 25.05.2021 of Incineration and
three months through a laboratory | boiler stack emission, the tested parameters are
approved under the EPA, 1986/NABL | found within the permissible limit as. given
and record of such analysis results shall | below:
be maintained and submitted to the | Incineration Stack (35 m height above
prescribed authority. In case of dioxins | ground)
and furans, monitoring will be done once | | S.N] Parameters Results
in a year. 1 | Particulate matter (mg/Nm’) 41.0

2 | Sulphur dioxide (SO,, mg/Nm’) «59.4

3 | Oxides of Nitrogen (NO, mg/Nm’) {.85.1

4 | Mercury (Hg, mg/Nm’) 0.05

5 HCL (mg/Nm') 115
Boiler Stack (12 m height above ground
level)

S.N. Parameters Resultd
| 1| Particulate matter (mg/Nm’) 112.0

2 | Sulphur dioxide (SO,, mg/Nm’) 39.0

3 | Oxides of Nitrogen (NO, mg/Nm’) | 56.5

4 Carbon monoxide (CO, Y%oviv) 0.38

In case of dioxins and furans analysis for |
stack gaseous emissions, the yearly
monitoring data should also be submitted to
this office.

- Partly complied,

16 Ventury scrubber with mist eliminator, | Adequate air pollution control devices
bag filter, multicyclone and dust | have been found provided viz., venture
collector shall be provided as air | scrubber mist eliminator and bag house as
pollution control equipment, air pollution control equipment during site

visit.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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Complied.

17 Magnetic flow meters shall be provided | Daily fresh water demand is being fulfilled
at the inlet/outlet of water supply point by ground water extraction. Logbook for
and records for the same shall be | the same has been maintained at site.
maintained and submitted to UPPCB Complied,
regularly.

18 The PP should comply with the | PAs have obtained the authorization for
provisions made in Hazardous Waste | Bio- Medical Waste (Management and
(Management, Handling & | Handling) Rules, 2016 from UPPCB vide
Transboundary Movement) Rules, 2016 letter no. H46915/C-1/BMW-11/2020
and Bio- Medical Waste (Management | dated 28.01.2020 for installed treatment
and Handling) Rules, 2016 (as | and disposal facility of 19200 Kg/d with
amended). the wvalidity for subsequent 03 years.

Further, PAs have an agreement with
Bharat oil & waste Management Ltd. for
disposal of Hazardous waste with the
validity till 31.12.2024.

| Complied.

19 Dedicated parking facility for unloading During the day of Dedicated parking
of materials/wastes shall be provided in facility has been provided for unloading of
the facility premises. PP shall develop | materials/wastes.
and implement good traffic management Complicd.
system for their incoming and outgoing
vehicles to avoid congestion on the
public road.

20 | The overall noise level in and around the Adequate noise control measures are being
facility areaand D.G. set shall be kept | taken in the facility premises. As per
well within the standards by providing | submitted noise parameter report around DG
noise control measures including | set area done by Enviro-Tech Services {(NABL
engineering controls like acoustic | accredited Lab), Ghaziabad dated 25.05.2021,
insulation hoods, silencers, enclosures | the noise level is as following:
etc. on all sources of noise generation. |[S. | Parameter apd Result (dBA) |
The ambient noise level shall confirm to | | No | unit Day level | Night leve
the standards prescribed under the ||1 | Ambientnoise 68.4 | 57.9
Environment (Protection) Act, 1986 & | The overall noise level in and around the
Rules. facility area and D.G. set conforming to the

standards  prescribed under Environment
(Protection) Act, 1986 Rules, 1989.
Complied.

GENERAL CONDITION COMPLIANCE STATUS

1 | PP should install adequate ETP for | During the site visit, ETP of 12 KLD |
treatment and disposal of effluent and capacity based on MBBR technology was
Zero discharge should be maintained. found installed for treatment of industrial

waste water, while the domestic waste
water is handled through septic tank
followed by soak pit. Zero discharge

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019 %/
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conditions was found maintained at the
facility during the day of site visit.
Complied.

2 Process effluent any waste water should | PAs ensured that the process waste water
not beallowed to mix with storm water, does not mix with the storm water.
Complied.
3 No landfill site is allowed within the | Complied.
CBWTF site.

4 PP will ensure to use only non | Assured tocomply with.
chlorinated bagsfor handling and storing
bio medical waste. In any case, PP is
not aflowed to use poly and plastic
bags.

5 Incinerator  should be property | Proper interlocking ‘system was found
interlocked with venture scrubber to | provided with venture scrubber to control
control air pollution. air pollution.

Complied.

6 Incinerated ash and ETP sludge shall be | Incinerated ash and ETP sludge is being
disposed at approved TSDF and MoU | sent to the Bharat Qil and Waste
made in this regard shall be submitted | Management Ltd. (TSDF).
to the UP SEIAA prior to | Complied.
commencement

7 Color coding for handling waste be | Proper colour coding for waste handling
strictly followed as per BMW Rules | was noticed during site visit as per BMW
2016. Rules 2016.

Complied.

8 PP will install continuous online | Continuous online monitoring system has |
monitoring system to monitor the | been installed. The same has ‘been
emissions from the stack. Periodical air | connected to the SPCB & CPCB servers as
quality monitoring in and around the site | well.
shall be carried out. The parameters | Complied.
shall include Dioxin and furan.

9 Proper Parking facility should be | Adequate parking facility has been
provided for employees & transport | provided foremployees & transport used
used for collection & disposal of waste | for collection & disposal of waste
materials, materials.

Complied.

10 | Necessary provision shall be made for | PAs have obtained NOC from Fire

firefightingfacilities within the complex. Department of Hapur vide letter no.
UPFS/2021/40035/HAP/HAPUR/581/CFO
dated 15.11.2021. The facility has been
equipped with fire extinguishers, sand
buckets, hose reels etc at all suitable
places.
Complied.

11 | The ieachate from the facility shall be

collected and treated {0 meet the

During the day of site visit, the leachate
form the facility was found treated in the |'

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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prescribed standards beforedisposal.

ETP prior to its disposal.

authorities.

Complied.

12 | PP should ensure installation of Energy saving devices and equipmenfsu
photovoltaic cells (solar energy) for | are been found installed within the project
lighting in common areas, LED light | premises. The details about the no. of
fixtures, and other energy efficient | photovoltaic cells (solar energy) for
plant machineries and equipments. lighting in common areas, LED light

fixtures, other energy efficient plant
machineries and equipments should be
submitted to this office.

Partly complied.

13 | The containers should be covered during | It is well assured by PAs that the
transportation in order to prevent | containers are covered during
exposure of public to odors and | transportation of waste etc. at all times.
contamination. Assured to comply with,

14 | PP should have two storage rooms | During the site visit, separate storage
separately for treated and untreated | rooms for treated and untreated waste have
waste. found provided within the project

premises.
Complied,

15 | PP should ensure the traffic movement | The traffic management plan and approved

plan, parking facilities and road width. layout map indicating parking facility |
should be submitted to this office.
Complied.
16 | PP should develop green belt at least | During the day of site visit, green belt found
minimum of 33% in plant premises as | around the periphery of the project sites and
per CPCB guidelines with native | along the road side was inadequate, which
species/poliution absorbing species. should be improved by plantation of
indigenous plant species. However, as per
submitted document, PAs are also requested to
the Regional Manager, U.P.S.1.D.A. to carry
out the Plantation outside the plant premises.
The details of the location of plantation, area
covered, plant species planted, their no.,
survival rate and the year of plantation should
be submitted to this office,
Not complied,
17 During any construction/plant erection | The project is in operational phase.

activity, curtaining of site should be | Not applicable at present.

carried out to protect nearby areas.

18 | For  dust  suppression, regular | The project is in operational phase.
sprinkling of  water should be | Not applicable at present.
undertaken.

19 | PP will obtain other necessary | Complied. ﬂ
clearances/NOC from respective

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019 gg/
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20 | As proposed, the domestic waste water | During the site visit, ETP of 12 KLD
shall be treated in septic tank and soak | capacity based on MBBR technology was
pit system whereas industrial waste | found installed for treatment of industrial
water shall be treated in ETP/STP with | waste water, while the domestic waste
provision of tertiary system. Recycling | water is handled through septic tank
of treated water shall be ensured to | followed by soak pit. Zero discharge
maintain zero discharge conditions. conditions was found maintained at the

facility during the day of site visit. As per
the submitted report of ETP treated water
by Enviro-Tech Services (NABL accredited
Lab), Ghaziabad dated 25.05.2021, the
values are found within the prescribed limit
as given below:
S.N | Tested Parameters Results
1 |pH 7.36
2 TSS (mg/L) 40.0
3 Oil and Grease (mg/L) | 3.0
4 BOD after 3dat 27°C | 20.0
(mg/L)
5 | COD (mgl) 90.0
6 Bio-asasay (%, 90% Pass
survival of fish 96hrs)
Complied.

21 | No effluent from the facility shall be | No effluent was found discharged outside the
discharged outside the premises and | factory  premises.  Continuous  online
Zero discharge shall be maintained. PP | Mmonitoring system has found installed during
should also install Internet Protocol PTZ ;ne_ visit. PTZ camera with. night viston

R e i acility and data connectivity are provided to
camera with night vision facility along the UPPCB server for remote operations.
with minimum OSX zoom and data Complied.
connectivity must be provided to the
UPPCB server for remote operations.

22 | Adequate numbers of ground water | The ground level monitoring data has been
quality monitoring stations by providing | submitted by PAs to this office,
piezometers around the project area shall | accordingly the groundwater withdrawal is
be set up. The ground water quality | found within the abstraction limit of 10
monitoring shall be monitored as per the | m’/day.  The ground water quality
UPPCB norms, Sampling and trend | monitoring shall be monitored as per the
analysis monitoring must be made on | UPPCB norms. Sampling and trend
monthly basis and report submitted to | analysis monitoring must be made on
the Ministry's Regional Office at | monthly basis and report submitted to the
Bhopat and UPPCB. Ministry's IRO, Lucknow.

Partly complied.

23 | On line continuous monitoring system | Continous online monitering system has
shall also be installed to monitor the | found installed during site visit. The same
stack emission and data connectivity | has been connected to the SPCB & CPCB
must be provided to the UPPCB server | servers as well,
for remote operations. Complied.

24 | The height of the stack shall be not

less than 35mtrs.

Stack of height 35 mt. has been provided
foremission of flue gases.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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Complied.

25 | Only low Sulphur fuel like Light Diesel Low Sulphur diesel is being used as fuel
Oil or Low Sulphur Heavy Stock or | for theincinerator.

Diesel, Compressed Natural Gas, Complied.

Liquefied Natural Gas or Liquefied
Petroleum Gas shall be used as fuel in
the incinerator.

26 | Combustion gas analyzer to measure Complied.
CO,, CO and O, should be installed
27 | Internal toads will be concerted/ | The internal roads are paved.

asphalted to reduce dust emissions. Complied.

28 | PP shall ensure that 02 additional | It is ensured that 2 additional vehicles are
vehicle shall be available all the time in | available all the time in addition to the
addition to the required number of required number of vehicle for collection
vehicle for collection and transportation | and transportation of bio medical waste,

of bio medical waste. Complied.

29 | PP shali ensure that bio medical waste | As stated by PAs, it has been assured that
shall betreated completely within 48 hrs | the collected biomedical waste is treated
from the time of collection. All | within 48 hrs from the time of collection.
conditions and guidelines lay down by Complied.

CPCB and BMW Act, 2016 shall be

complied,
30 | No hazardous waste should be disposed | PAs ensured that no hazardous waste is
off in thisfacility. disposed off in the facility.

Complied.
31 | The PP shall be developed green belt During the day of site visit, green belt found
within plant premises with at least 5 | around the periphery of the project sites and
meter wide green belt on all sides along | along the road side was inadequate, which
the periphery of the project area and | should be improved by plantation of
along road sides etc. Selection of plant indigenous plant species. However, as per
species shall be as per the CPCB | submitted document, PAs are also requested to
guidelines and in consultation with the | the Regional Manager, U.P.S.LD.A. to carry
DFO. out the Plantation outside the plant premises.
The details of the location of plantation, area
covered, plant species planted, their no.,
survival rate and the year of plantation should
be submitted to this office.
Not complied.
327 All the commitments made in the | The details of the compliance done for all
public hearing shall be implemented by | the commitments made in the public
PP. hearing should be submitted to this office.
Not complied.
33 | Proper (firefighting arrangements in | PAs have obtained NOC from Fire
consultation with the fire department Department of Hapur vide letter no.
should be provided againstfire incident. UPFS/2021/40035/

| HAP/HAPUR/581/CFO dated 15.11.2021,

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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The facility has been equipped with fire
extinguishers, sand buckets, hose reels etc
at all suitable places.

Complied.

34 | In case of power failure, stand by D.G. | DG set of capacity 160 kVA has been
Sets having power generation capacity | provided assource of power backup during
equivalent to the requirement of power | operation phase of the project. As per the
to run the facility shall be installed, so | submitted report of DG stack monitoring
that the facility shall always be operated | parameters by Enviro-Tech Services
round the clock even in case of power | (NABL accredited Lab), Ghaziabad dated
failure. 25.05.2021, the values are found within the

prescribed limit as given below:

S.N| Parameters Results

1 PM (g/kw-hr) 0.09

2 | NOy +HC (g/kw-hr) 1.35

3 | CO(g/kw-hr) 0.51
Complied.

35 | For avoiding vehicle congestion/traffic | Proper parking space, wide and paved
jam within facility premises or outside | roads have been provided by PAs for
road proper turning and parking space is | smooth movement of vehicles and to avoid
provided. Also all internal roads shall be | congestion and fugitive emissions.
made pucca/bituminous top to avoid | Complied.
fugitive emissions.

36 | All recommendations and = pollution | The details regarding the compliance done
mitigative measures proposed in the | for the recommendations and pollution
EMP shall be binding for the project mitigative measures proposed in the EMP
authorities. should be submitted to this office.

Not complied.

37 | Pucca flooring/impervious layer shall be | Pucca flooring/impervious layer have- been
provided in the work areas, | provided inthe work areas.
chemical/waste oil storage areas and | Complied.
chemical handling areas to minimize
soil contamination.

38 | Good housekeeping shall be maintained | Good housekeeping was found maintained
within the facility premises. All pipes, | at the facility at all times. As stated by PAs
valves and drains shall be leak proof. | in compliance report, all the conditions are
Leakages from the pipes, pumps,shall be | maintained as mentioned herewith.
minimal and if occurs, shall be arrested | Complied.
promptly. Floor washing shall be
admitted in to the effluent collection
system for subsequent treatment and
disposal.

39 | The storm water drains shall be kept | The storm water drains are kept separate.
separate andshall remain dry throughout | Complied.
the year except monsoon

40 | CER activity should be proposed for

The detail regarding fund allocated (2%) |

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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next 10 yearsin different activities and | ie. 11 Lacs for CER activity proposed for
should be implemented through | next 10 yearsfor various different activities
respective committees. has been submitted by PAs to this office,

which are given below as:

S.N. | Financial Fund allocated

Year

1 2019-20 100000.00

2 2020-21 100000.00

3 2021-22 200000.00

4 2022-23 200000.00

5 2023-24 100000.00

6 2024-25 100000.00

7 2025-26 50000.00

8 2026-27 50000.00

9 | 2027-28 100000.00

10 2028-29 100000.00

The details for the expenditure done so far
regarding the CER activity since the start of
the project not including the third party
monitoring  expenditure  should be
submitted to this office.

Partly complied.
41 [ The environmental policy = with | The copy of the environmental  policy
Environmental Management Cell as per | and detail about Environmental

MoOEF guideline will be prepared by PP | Management Cell headed by Shri Vijay
and the with suitably qualified staff for | Kumar (Chairman and Director) has been
implementation  of  the stipulated | submitted to this office.

environmental  safeguards and  for Complied,

monitoring functions shall be setup under
the control of the Chief Executive of
the company.

42 | As proposed, the green belt During the site visit, the green belt found
development/plantation activities should | around the project periphery was inadequate.
be completed within the first three years | PAs are requested to achieve the green belt
of the project. area as per the accorded EC (upto 20% of the
total plant area) with native plant species and
updated year-wise reports may be submit with
compliance report to this office.

Not complied.

43 | In case of any, change in scope of work, | Agreed to comply with.

technology, modernization and
enhancement  of capacity/built-up
area/project area shall again require
prior environmental clearance as per
EIA Notification, 2006.

44 | PP shall be responsible for discrepancy | Agreed to comply with.
(if any) in the submissions made by the [

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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PP to SEAC &SEIAA.

45

The validity of the EC shall be as per the
provisionsof EIA Notification subject to
the following: Expansion or
modernization in the project, entailing
capacity/built-up ~ area/project  area,
addition with change in process and or
technology and any change in product
~ mix in proposed mining unit shall
require a fresh Environment Clearance,

Agreed to comply with.

46

PP shall comply all conditions stipulated
in

Agreed to comply with.

47

The facilities for collection, segregation,
handling, on site storage and processing
of solid waste shall be provided and
maintained properly. The collected solid
waste shall be segregated at site.
Biodegradable waste shall be treated in
biogas plant and non biodegradable/
recyclable solid waste shall be sold out
to the authorized vendor’s recyclers. The
inert solid waste shall be sent to
concernedcollection centre of integrated
municipal  solid waste management
facility of the area.

The collected Biomedical waste is
segregated and treated at the facility. All the
other waste is being sent to the respective
waste management facilities,

Complied.

48

The project ~ authorities shall strictly
comply with the rules and guidelines
under Manufacture, Storageand import of
Hazardous Chemicals Rules, 1989 (as
amended) and  Hazardous Waste
(Management and Handling) Rules, 2016,
(as amended) from time to time.
Hazardous/Solid Wastes generated during
construction and operation phases should
be disposed off as prescribed under law.
Necessary clearances in this regard shall
be obtained.

PAs have an agreement with Bharat oil &
waste Management Ltd. for disposal of
Hazardous waste with the validity till
31.12.2024.
Complied.

49

E-waste should be disposed off as per
rulesapplicable and with the necessary
approval of the UP Pollution control
Board.

As stated by PAs, till date enough amount
of E-waste has not been generated.

However they are agreed to comply with
in future.

Agreed to comply with.

50

The project proponent will ensure that
proper dust control arrangements are
made during the construction and proper
display system is to be installed at the

The project is in operational phase,
Not applicable at present.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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site to inform the public about the steps |
taken to control air pollution as per the
Construction and Demolition Waste
Management Rules.

51

Consent to establishment/operate shall
be obtained from UPPCB

Consent to Establish has been obtained by
PAs from UPPCB vide letter no.
13359/UPPCB/Circle {(UPPCBHO)/CTE/
HAPUr/2018, dated 06.11.2018. with the
validity till 30.09.2023. Further Consent
to operate (CTO) for Air and Water has
been obtained by PAs vide letter no.
63656/UPPCB/Circlel
(UPPCBHO)/CTO/ait/HAPUR dated
09.01.2020 and letter no.,
63657/uppcb/Circle 1l (UPPCBHO)/CTO/
water/HAPUR/2019 dated 03.02.2020
respectively both valid till 31.12.2023.
Complied.

52

The project proponent shall submit
within the next3 months the details on
quantification of year wise CER
activities along with cost and other
details. CER activities must not be less
than 2% of the project cost. The CER
activities should be related to mitigation
of Environmental Pollution and
awareness for the same,

The detail regarding fund allocated (2%)

i.e. 11 Lacs for CER activity proposed for |

next 10 yearsfor various different activities
has been submitted by PAs to this office,
which are given below as:

S.N. | Financial Fund allocated
Year

2019-20 100000.00

2020-21
2021-22

100000.00
200000.00

2022.23 200000.00

2023-24 100000.00 |

2024-25 100000.00

2025-26 50000.00

2026-27 50000.00

wmqo\mau‘u-—

2027-28 100000.00

10 2028-29 100000.00

However, PAs are requested to submit the
expenditure details for the CER activity
since the start of the project not including
the third party monitoring expenditure.
Partly complied.

A 2% of the total project cost Corporate
Environmental Responsibility (CER)
plan along with budgetary provision
shall be prepared phase wise and
approved by Board of Directors of the
company. A copy of resolutionas above
shall be submitted to the Authority. Alist

As stated in condition no. 53.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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and night. Incremental pollution loads

of beneficiaries with their mobile Nos. / ]
Address should be submitted along with
photographs, No parking shall be
allowed outside the project boundary.
| 54 | The approval of competent authority | PAs have obtained NOC from Fire
shall be obtained for structural safety of | Department of Hapur vide letter no.
the buildings due to any possible UPFS/2021/40035/ HAP/HAPUR/581/CFO
earthquake, adequacy of fire fighting | dated 15.11.2021. As stated by PAs, the
equipments etc. as per  National project premises was earlier occupied by
Building Code including measures from | Iron forging manufactures, and the building
lighting. structure was handed over to the PAs for use
after obtaining the EC. Therefore, they have
not obtained any structural safety certificate
for construction of the buildings.
Complied.

35 | Any hazardous waste generated during | Hazardous waste is disposed off as per
construction/operation phase should be applicable rules and norms with necessary
disposed offas per applicable rules and approvals of the UP Pollution Control
norms with necessary approvals of the | Board.

UP Pollution Control Board. Complied.

36 | The diesel generator sets to be used | Low sulphur diesel is being used as fuel
during construction phase should be low | for bothDG sets and incinerators.
sulphur diesel type and should conform Complied.
to Environments (Protection) Rules
prescribed for air and noise emission
standards.

57 | Bio medical waste management shall be | Bio medical waste management js being
followed as per The Bio-Medical Waste | done as  per  Bio-Medical = Waste
(Management and Handling) Rules, (Management and Handling) Rules, 2016.
2016. Special attention to be given for Authorization under BWM  Waste
Mercury waste management and Management Rules, 2016 has been
disposal. obtained from UPPCB by PAs vide letter
Authorization certificate is to be | no. H46915/C-1/BMW-11/2020  dated
obtained from Pollution Board and you | 28.01.2020 valid till subsequent 03 years
cannot hold bio medical waste more | from the date of issue. As stated by PAs,
than 24 hours. they have process the bio medical waste

within the 24 hours.
Complied.

58 | Necessary permissions should be sought | As per submitted compliance report,
for use and safe disposal of radioactive Radioactive waste is not being handled at
materials. Procedural protocol | the facility.
prescribed by competent authority | Not applicable,
should be followed for the same.

59 | Ambient noise levels should conform to | The project is in operational phase. As per
residential standards both during day | the submitted report of Ambient air quality

parameters by Enviro-Tech Services

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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on the ambient air and noise quality | (NABL accredited Lab), Ghaziabad dated
should be closely monitored during | 25.05.2021, the values are found within the
construction phase. Adequate measures | prescribed limit given as below:
should be made to reduce ambient air || S.N] Parameters Results
and noise level during construction |[1 | PMps (ug/m’) 41.0

phase, so as to conform to the stipulated |[2 | PM;o (pg/m’) 59.4

standards by CPCB/UPPCB. 3 | SO; (ug/m’) 85.1
4 | NOy(ug/m’) 0.05 -
5§ | CO(mg/Nm’) 1.5
Complied.

60 | The green belt design along the | During the day of site visit, green belt found
periphery of the plot shall achieve | around the periphery of the project sites and
attenuation factor conforming to the day | along the road side was inadequate, which
and night noise standards prescribed for | should be improved as per the accorded EC
residential area. The open spaces inside | (upto 20% of the total plant area) by plantation
the plot should be landscaped and | of indigenous piant species. However, as per
covered with grass and shrubs. Green | submitted document, PAs are also requested to
Belt Development shall be carried out | the Regional Manager, U.P.S.ID.A. to carry
considering CPCB guidelines including | out the Plantation outside the plant premises.
selection of plant species and in | The details of the location of plantation, area
consultation ~ with the local DFO/ | covered, plant species planted, their no.,
Agriculture Dept, survival rate and the year of plantation should
be submitted to this office.

Not complied.

61 | NOC from Ground Water Board is to [ Plant has obtained NOC for 10 cu.m/day
be obtained for drilling of tube well for | ground water abstraction from Ministry of
use of Water Supply, if any Jalshakti, Govt. of UP for 01 no. of tube well
vide Registration no. 202106000444 and
with the validity till 08.08.2026 as per the
accorded EC,

Complied.

62 | This environmental clearance is issued | This condition does mot pertain to this

subject to land use verification. Local | office.

authority / planning authority should

ensure this with respect to Rules,

Regulations, Notifications,
Government

Resolutions, Circulars, etc. issued if any.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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Photographs of Incinerator taken during site visit

8. frig form (afk @1d)/Action taken (if any): Letter has been issued to PAs to submit detail/take corrective
measures on the above non-compliance issues.

713/Parya/SEAC/4134-4488/2018 dated 05.03.2019
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77 frnexusie- 7
e, Environ Waste Connections LLP

io-Medical Waste Treatment &

L B
Works : Common OEF & CC, CPCB & UPPCB

Disposal Facility approved by M

i - 5
Plant Address : BN-102-104, Phase-lll, UPSIDC, MG Road Indl. Area, Ghaziabad, Hapur- 20101

Mob.: 9891222627, 9313346553 | Email : ewc.srg@gmail.com
Website: www.znvironwas‘rzconnections‘m

To Date: 43\‘9" 2"02"‘
i

The Director

Ministry of Environment & Forest and Climate Change,

Regional Office (CZ), Kendriya Bhawan,

5th Floor, Sector "H'' Aliganj,

Lucknow ~ 226020

Subject: Regarding Submission of Action Taken Report for improving compliance level in ref. to
Letter No. File No. VI/Env/SCL-UP/2196/431; dated: 21/12/2021 by MOEF&CC, IRO, Lucknuw, U.P.
for CBWTF facility located at Plot No. 102- 104, Phase-111, UPSIDC, MG Road Indl. Area, Ghaziabad-
Hapur, Uttar Pradesh (U.P.) promoted by M/s Uttar Pradesh Integrated Waste Management Project
(A Division of Environ Waste Connections LLP).

Ref:  File No, VIVEnv/SCL-UP/2196/431; dated: 21/12/2021

Dear Sir,

In reference to the above we are hereby submitting the point wise reply of the issues raised in the afore-
referenced letter. We have taken corrective action for further compliance in this regard. Kindly find the

details/ information attached in PDF for your kind reference.

8. Ne. Point ' Reply

I The quarterly/ bcﬁodical air quality monitoring | The monitoring for VOC and HC
should also be carried out for VOC and HC also | has been carried out. Copy of

including the earlier tested parameters and data should | reports are enclosed as Annexure |

be submitted to this office

2. PAs have submitted the copy of vaccination record | The COVID vaccination record for :
dated 05.10.2020 for 20 employees. However, the | all the employees are enclosed as
records for the recent occupational health surveillance | Annexure 1L
conducted for all the 38 nos. of employees should be
submitted to this office.

i 3“;\ During the day of the site visit, green belt found | Approx. 60@1.(_)_‘;{1\;1&#‘(20%*0{
: s

X et )
S Off - D-27/1, Gali No.-9, Near 30 Futta Road, Johripur Extn., Delhi-110094



‘ 1 as per the accorded EC (upto 20% of the total plant = same will be increased to 33% in
area) by plantation of indigenous plant species. The ! the near future with indigenous

details of the location of plantation, area covered, = plant species cither on separate plot
‘ plant species planted, their no., survival rate and the | or inside the premises. Photographs
year of plantation should be submitted fo this office. of existing greenbelt are enclosed as

|Annexure 1tI, The details of

! L
§ existing plantation is as under:
i

Inside the Plant , Green Belt in Three Parts :
e 26*2.5Mtr = 65SqMitr
e 32% 55 Mtr = 176 Sq Mtr
e 11.4*%58 Mtr= 06.12 Sq Mtr
Total Green Belt Inside = 307.12 Sq Mur

Outside Periphery of Plant , Green Belt in Three Parts =

e 53%43 = 2279 SqMu
v 49.5%53= 262.35 SqMtr

*53= 15.98qMir

oo

*
Tota! Green Belt outside = 301.04

Total Green Belt = Inside + Outside = 608.16 Sq Meter which shall increase up to 990 Sq Meter.

4 ; Total Organic Carbon (TOC) content in the slag and ‘Copy of the report of Total Organic
" bottom ashes after incineration process should be | Carbon (TOC) content in the slag

analysed by NABL/MoEF&CC accredited lab and | and bottom ash is enclosed as
‘ data should be submitted to this office. Annexure V.

5. The details about no. of vehicles used and

compliances done as per the Biomedical Waste | all vehicles wused for BMW

including the section 129 to 137 of Central Motor | Annexure V.

Vehicle Rules, 1989 should be submitted to this |

oftice.

(Management & Handling) Rules, 2000 (as amended) Transportation are enclosed as

6. { In case of dioxins and furans analysis for stack | Dioxin and Furan Testing Report is
gascous emissions, the yearly monitoring data should | attached as Annexure V1.

| | also be submitted to this office.

7. The details about the no. of photovoltaic cells (solar | Power factor (PF) is instalied along

ixtures, other energy efficient plant machineries and | However, Solar Photovoltaic

System shall also be installed for

energy) for lighting in common areas, LED light | with an LED lighting system.|

o



" Tighting systems by 2022 and will

be submitted to your office.

| 8. | The gro_und_ water qu-al‘ity “monitoring shall be Ground water monitorﬂ; as per the ‘
| | monitored as per the UPPCB norms. Sampling and | UPPCB norms have been cried out.
i wrend analysis monitoring must be made on monthly I Copy of analysis report is attached |
| basis and report submitted to the Ministry’s IRO, | as Annexure Vil |
| | Lucknow.
‘ 9. Tlhe—d_etall—s of the compliance done for aTthef:' “The project is_exen_mted_ from ||
‘ | commitments made in the public hearing should be | Public Hearing as it is located in the |
submitted to this office. notified UPSIDC Industrial area. |
‘ | ‘ (Copy of OM dated: 10" Dec, 2014,
I | | 16" May, 2014 issued by |
| MOEF&CC along with UPSIDC
| ( | site notification vide dated: 05"
]. | Sept, 2001 is enclosed as Annexure |
i } | VIIL |
[ 10. | The details regz;x:ding the &)?ﬁpiian(:_e done for the | Detail of EMP and CER is enclosed
| : recommendations and pollution mitigative measures ' as Annexure 1X. ‘
proposed in the EMP should be submitted to this‘ I.
‘ ; uffice. ‘
BT 1 The details for the expenditure done so far regardiné The expenditure on CER activities |

the CER activity since the start of the project not | will be carried out in the year 2022 |
including the third party monitoring expenditure I (not including third party) and the|
should be submitied to this office. details will be submitted the details
| to your office for the same as we

have already allotted funds for each |

year. It has also been delayed due to

H
| | covid-19 pandemic which occurred

I twice since we started the project.

Thanking 5'1\:&5\«8 Co
Yours Ty GC}. !
AW

: : .

A
*
(raled Waste Management Project

(A Division of Environ Waste Connections LLP).
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M Gmai! Environ Waste Connections LLP <ewc.srg@gmail.com>

, Submission of Action Taken Report for improving compliance level in ref. to Letter No. File No. VI/Env
/SCL-UP/2196/431 dated: 21/12/2021 by MOEF&CC, IRO, Lucknow, U.P.

2 messages

Environ Waste Connections LLP <ewc.srg@gmail.com> Sat, Dec 25, 2021 at 12:27 PM
To: rocz.lko-mef@nic.in »
Cc: msseiaaup@gmail.com, preeti.tripathi@gov.in, Vipul Khandelwal <gaurangenviro@gmail.com>

To,

Ministry of Environment, Forest Climate Change,
Integrated Regional Office,
Lucknow, Uttar Pradesh

Subject: Submission of Action Taken Report for improving compliance level for Common Bio-Medical Waste Treatment and Disposal Facility ,
M/s Environ Waste Connections LLP, BN:102-104, Phase-lli, MG Road indl.Area, Ghaziabad-Hapur, U.P.

Reference : Letter No. File No. VIVEnv/SCL-UP/2196/431 dated: 21/12/2021 by MOEF&CC, IRO, Lucknow, U.P.
Dear Sir/Madam,

In reference to the above cited subject regarding submission of action taken report from our side for Monitoring Report by MOEF &CC dated: 21/12/2021,
We have taken corrective action for further compliance in this regard. Kindly find the details/ information attached in PDF for your kind reference.

Point No. 1 Copy of Air Quality Report for VOC and HC is attached.

Point No. 2 : Copy of Covid Vaccination Record of 40 Employees is attached herewith.

Point No. 3 : Approx. 600.00 Sq Mtr. ( 20% of Total Plot Area) , Approx . 20 % Plantation is done for Green Belt which shall increase up to 33.33 % in near
future along with indeginious plant species either on separate plot or inside the premises.

Photo of Green Belt and Size of each area is mentioned as :

Inside the Plant , Green Belt in Three Parts :

26 *2.5Mir = 65 8qMtr

32*55Mtr = 176 Sq Mtr

11.4 *5.8 Mir = 66.12 Sq Mtr

Total Green Belt Inside = 307.12 Sq Mtr

Outside Periphery of Plant , Green Belt in Three Parts =

53*43 = 2279 Sq Mtr

495 *5.3 = 262.35 Sq Mtr

3*53= 15.9 Sq.Mtr

Total Green Belt outside = 301.04

Total Green Beit = Inside + Outside = 608.16 Sq Meter which shall increase up to 990 Sq Meter.

Point No. 4; Copy of Total Organic Carbon (TOC) content in the slag and bottom ash is attached.

Point No. 5 : Copy of Details of all Vehicles used for BMW Transportation are attached.

Point No. 6 : Dioxin and Furan Testing Report is attached .

Point No. 7: Power factor (PF) is installed along with an LED lighting system. However, We shall also install a Solar Photovoltaic System for lighting
systems next year (2022) and shall submit the details to your office for the same.

Point No. 8 : Ground Water Monitoring is attached.

Point No. 9 : We are exempted from Public Hearing as the Project site is located in the notified UPSIDC Industrial area. Hence, It is not applicable. (
Copy of OM dated : 101" Dec,2014 , 16" May,2014 issued by MOEF&CC along with UPSIDC site notification vide dated: 05™ Sep,2001 is attached for
exemption from Public Hearing.}

Point No. 10: Copy of EMP is attached. Other information also available in CER.

Point No. 11: Besides Third Party Monitoring expenditure in CER done by our side , We are yet to comply with expenditure on CER activities in the year
2022 ( not including third party) and shall submit the details to your office for the same as we have already allotted funds for each year. It has also been
delayed due to covid-19 pandemic which occurred twice since we started the project.

Kindly inform us for any information or document required for 100 % compliance in reference to our Environmental Clearance.

We shall appreciate your kind help in this regard.
Thanking You,

Yours Truly,

Sd/-

Rohit Gupta,

Authorized Signatory/ Director,

For M/s Environ Waste Connections LLP,

Plant Address :BN-102-104,Phase-Il1,UPSIDC,MG Road Industrial Area,Ghaziabad-Hapur,U.P.-201015
(Adj. to Hindustan Coca-Cola Beverages Plant)

H. Office : D-27/1 , Street No.-9, Near 30 Futta Road, Johripur Extn.,Delhi-110094

H.Office Contact Number(M) : 09891222627 ,9313346553

Email 1d: ewc.srg@gmail.com , info@environwasteconnections.in

Website : www.environwasteconnections.in
Copy for your information : -

1). The Member Secretary, SEIAA, Environment Directorate, Govt. of U.P., Dr. Bhim Rac Ambedkar Paryavaran Parisar,Vineet Khand-1, Gomti Nagar,
Lucknow-226010

1of2 5/22/2023, 3:14 AM
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Environ Waste Connections LLP <ewc.srg@gmail.com>
To: Amit Lal <amit.ewc@gmail.com>
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Thu, Mar 23, 2023 at 3:58 PM
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EC Identification No. - EC22A032UP112404  File No. - 21-31/2022-1A-I
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Prernerune— v

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

To,
The dIRECTOR
ENVIRON WASTE CONNECTIONS LLP
BN 102-104, UPSIDC, HAPUR,UP,Hapur,Uttar Pradesh-201015
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding
Sir/Madam,

in respect of project submit
IA/JUP/MIS/256774/2018 dated 1

This is in reference to your application for Environmental Clearance (EC)

ted to the Ministry vide proposal number
5:Feb 2022. The particulars of the environmental

clearance granted to the project are as below.

1. EC Ildentification No. EC22A032UP112404

2. File No. 21-31/2022-1A-11

3. Project Type Expansion

4. Category A ;

5. Project/Activity including 7(d) Common hazardous waste

Schedule No. £« X treatment, storage and disposal facilities

(TSDFs) -

6. Name of Project Installation of a common Hazardous

. Waste incinerator of 500 kg/hr capacity in

existing CBWTF facility located at
UPSIDC, MG Road Indl. Area, Hapur,
Uttar Pradesh

7. Name of Company/Organization ENVIRON WASTE CONNECTIONS LLP

8. Location of Project Uttar Pradesh

9. TOR Date 19 Mar 2018

The project details alon

no 2 onwards.

Date: 25/05/2022

g with terms and conditions are appended herewith from page

(e-signed)
Mr. Ashish Kumar
Scientist E
IA - (INFRA-2 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Date of Issue EC - 25/05/2022 Page 1 of 14
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F. No. 21-31/2022-IA-11I
Government of India
Ministry of Environment, Forest and Climate Change
(IA.III Section)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi - 110 003

25t May, 2022
To

Shri Rohit Gupta, Director

M/s Environ Waste Connections LLP
BN 102-104, UPSIDC
Garhmukteshwar ,

Hapur, Uttar Pradesh-201 015
Email: environwaste2021@gmail.com

Sub.: Installation of a Common Hazardous Waste Incinerator of 500
kg/hr capacity in existing CBWTF facility located at UPSIDC, MG
Road Industrial Area, Hapur, Uttar Pradesh by M/s Environ
Waste Connections LLP - Environmental Clearance for
Expansion regarding.

Sir,

This has reference to the proposal no. IA/UP/MIS/256774/2018;
received on 15.02.2022 through Parivesh Portal seeking grant of
Environmental Clearance (EC) for expansion of existing CBWTF facility
through installation of a Common Hazardous Waste Incinerator of 500
kg/hr capacity within UPSIDC Industrial Area, Hapur, Uttar Pradesh by
M/s Environ Waste Connections LLP.

2. As per the provisions of the Environment Impact Assessment (EIA)
Notification, 2006; as amended and notified under the Environment
(Protection) Act, 1986 (29 of 1986), the above-mentioned project/activity is
covered under category ‘A’ of item 7 (d) ‘Commion hazardous waste treatment,
storage and disposal facilities (TSDFs)’ as well as category B’ of item 7(da)
‘Bio-Medical Waste Treatment Facilities’ of the Schedule to the EIA
Notification, 2006 and its subsequent amendments, and requires appraisal
at Central level by sectoral EAC.

3. Accordingly, the above mentioned proposal for Environmental
Clearance has been examined by the Expert Appraisal Committee (Infra-2)
first in its 834 meeting held on 28t February - 02nd March, 2022 and then
in its 85t meeting held on 30-31st March, 2022.

4.  The details of the project, as per the application and documents
submitted by the project proponent (PP}, and also as informed during the

above-mentioned meetings of EAC (Infra-2) are as under:

Proposal No. IA/UP/MIS/256774/2018

Page 1 of 13
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iv.

vii.

84

The project is located at Plot No. BN: 102-104, Phase-IIl, UPSIDC, MG
Road Industrial Area, Tehsil Dhaulana, Hapur, Uttar Pradesh.

The project is an expansion case.

Earlier, the facility had obtained environmental clearance from SEIAA,
Uttar Pradesh vide letter no. 713/ Parya/SEAC/4134-4488/2018 dated
05.03.2019, for two BMW incinerators of capacities 300 kg/hr each,
(one dry static incinerator and one rotary kiln incinerator). However,
only the dry static incinerator has been installed and is operational.
Now, the project proponent proposes to install one 500 kg/hr common
hazardous waste incinerator (rotary kiln} in place of the 300 kg/hr
BMW incinerator.

Certified compliance of the same has been obtained from MoEF&CC-
IRO, Lucknow vide File No.-VII/Env/ SCL-UP/2196/432 dated
21.12.2021. Action Taken Report has been submitted vide letter dated
28.12.2021.

The project was issued standard Terms of Reference (ToR) by
MoEF&CC, New Delhi vide letter no. 21-30/2021-IA-11 dated
05.05.2021. The baseline data collection was done during pre-monsoon
season (March-May 2021).

The proposed project is exempted from public hearing as per OM dated
27.04.2018, as the site is located in MG Road Industrial Area, Hapur
(Notified in the year 2001).

The total plot area is 3,058.12 sqm. In place of a rotary kiln based
incinerator (BMW) of capacity 300 Kg/Hr (as per EC obtained earlier), a
HW incinerator of capacity 500 Kg/Hr (rotary kiln based) will be
installed for incineration of hazardous waste. The details of the
proposed expansion are given as follows:

S.

No.

Particulars “Existing [ Proposed Total

1.

Plot area 3058.12 sqm. |- 3058.12 sqm.
(0.30 ha) [0.30 ha)

2.

Nature and Size | (CBWTF): (TSDF): ® Dry static

of the Project * Dry static | « Rotary kiln | incinerator:
incinerator: based 300 kg/hr
300 kg/hr hazardous {CBWTF)

s Rotary  kiln | waste & Rotary kiln
incinerator: incinerator: hazardous
300 kg/hr 500 kg/hr waste

» Autoclave: 2 x incinerator:
250 kg/hr 500 kg/hr

s Shredder: 2 x (TSDF)

250 kg/hr & Autoclave: 2
® Ash pit:1 no. x 250 kg/hr
e Sharp  Pit:1 = Shredder: 2 x

no. 250 kg/hr

» Ash pit: 1 no.

s Sharp Pit: 1 |

Proposal No. IA/UP/MIS /256774 /2018
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no.
3. | Project cost ¥ 5.50 Crore 210.0 Crore | % 15.50 Crore
4, Cost of EMP , ,
Capital cost ¥ 86.5 Lakh T166.1 Lakh |¥252.5 Lakh
Recurring cost | ¥25.8 Lakh Z37.1Lakh ¥62.9 Lakh
5. | Water demand | 10 KLD S KLD 15 KLD
Source Ground water
6. | Total 7.0 2.7 9.7
Wastewater
generation )
Industrial 5.5 2.5 8.0
effluent
Domestic 1.5 0.2 1.7
sewage
7. |ETP 10 XLD - 10 KLD
8. | Modular STP - 2.5 KLD 2.5 KLD
9. Power demand | 125 kVA - 125 kVA
&
| Source Uttar Pradesh Power Corporation Limited (UPPCL)
10. | Power Backup | 125 kVA Existing DG | 160 kVA
(DG set) will be
replaced with
o 160 kVA
11. | Manpower 38 persons | 8 persons 46 persons

viii. The total daily water requirement of the project after the proposed
expansion will be 15 KLD (existing 10 KLD + proposed 5 KLD)}. The
total daily fresh water demand of 7 KLD will be met from ground water
and 8 KLD treated water from ETP. NOC has been obtained from
CGWA for groundwater abstraction. Effluent generation of 8 KLD is
envisaged from scrubber, quenchmg, floor & wvehicle washing &
laboratory, which will be treated in the proposed MBBR based ETP of
10 KLD capacity. Domestic wastewater (1.7 KLD) will be treated in a
modular STP of capacity 2.5 KLD. Treated water from STP and ETP will
be completely recycled and reused for quenching & scrubbing water
make-up, green belt and firefighting, container washing, floor & vehicle
washing etc. The unit will maintain Zero Liquid Discharge (ZLD).

ix. Municipal solid waste (approx. 2 Kg/day) will be collected, segregated
using color coded bins and handed over to municipal waste collection
system for final disposal to municipal corporation waste disposal site.

%x. Hazardous wastes generated at site like incinerator ash, ETP Sludge,
used/spent oil etc. will be handled & stored as per Hazardous & Other
Waste (Management and Trans boundary Movement) Rules, 2016 and
will be disposed as per guidelines as follows:

Proposal No. 1A/ UP/MIS/256774 /2018
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S. Hazardous Waste Category Disposal Method
No.
1 | ETP Sludge 35.3 Treatment in hazardous
waste Incinerator
2 | Sludge Salt generated from 37.1 Treatment in hazardous
Spray quencher o waste Incinerator
3 | Empty barrels/containers/liners 33.1 Send to authorized
contaminated with hazardous recycler
chemicals /wastes , -
4 | Contaminated cotton rags or 33.2 | Treatment in hazardous
other cleaning material waste Incinerator
5 | Ash from incinerator and flue 37.2 Send to authorized TSDF
gas cleaning residue Site
6 | Used oil or spent oil 5.1 Send to authorized
recycler
7 | Wastes or residues containing 5.2 Send to authorized
oil recycler

xi. The power requirement for project after expansion will be 125 kVA and
will be sourced from Uttar Pradesh Power Corporation Limited (UPPCL).
Power back-up will be provided through 1 No of DG Set of capacity 160
kVA to be used only in case of power failure.

xii. A 5 kW grid tied roof mounted Solar Photovoltaic Power Plant (SPVPP)
for solar power generation is proposed.

xiii. 01 nos underground rain water collection tank (3m x 3m x 3m) will be
constructed for rain water harvesting.

xiv. About 33 % of the total plant area i.e. 1,009.18 sqm., will be under
greenbelt comprising of 252 trees (62 trees existing + 190 trees
proposed). The revised land use breakup of the plant is given as

follows:
S. Particular Area {sqm.) | % of Total area
No. _ . ___
1 Plant area 1213.14 39.67
2 (Green area 1009.18 33.00
3 Open, road & paved area 835.80 27.33
‘Total _ 8058.12 100

xv. The project is not located in Critically Polluted area.
xvi. The project is not located within 10 km of Eco Sensitive Zone. NBWL
Clearance is not required.
xvii. Forest Clearance is not required.
xviii. CRZ Clearance is not required.
xix. There is no litigation against the proposed common hazardous waste
incinerator project. However, there is one litigation vide case no.
MISC. BENCH No. - 10505 of 2021 at Lucknow against the approval
of the already operational CBWTF project. The case relates to two
common biomedical waste treatment facilities already operating in the

Proposal No. IA/UP/MIS/256774/2018
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area, one under the name Synergy Waste Management Pvt. Ltd. at
Subharthi Medical College, Meerut and second is Medicare
Environmental Management Ltd., Ghaziabad within a radius of 75 Km
from the proposed site. The matter has already been deliberated at UP
State Pollution Control Board (UPPCB) and they have already issued
NOC vide letter no. 13359/UPPCB/ Circle
(UPPCBHO/CTE/Hapur/2018 dated 06.11.2018 to the project
proponent for the installation of facility. A letter is also issued by Chief
Medical Officer (CMO), Hapur on 15.12.2018 giving recommendation
for the development of at least one more Common Biomedical Waste
Treatment Facility in District, Hapur. UPPCB has already granted
NOC (Consent to establish & Consent to Operate} to the existing
CBWTF as well as Environmental Clearance has been issued by
SEIAA, UP to the project. Recommendation letter from CMO, Hapur
and the latest status of the court case have been submitted.

xx. Investment/Cost of the project - The total estimated Capital Cost of
the project is ¥15.50 Crore (existing ¥ 5.50 Crore + Proposed %10.0
Crore). Revised EMP budget provides for ¥ 252.5 lakhs Capital Cost
and % 62.9 lakhs/year recurring cost.

xxi. Employment potential: About 46 persons.

xxii. Benefits of the project: The proposed project will enable industries to
dispose off their Hazardous waste, which can’t be treated by their
existing in-house infrastructure, in a scientific manner. Hence, availing
the service of the proposed HW incinerator would help the industries to
be more compliant from the environmental regulatory standpoint. In
addition to the employment generation, the project will also generate
associated indirect livelihood for the local population through ancillary
activities like material supply during construction, etc. Adequate funds
shall be allocated to implement environment management plan
including the funds to support and improve the socio-economic
conditions of the surrounding population.

5. Keeping in view the location of the project in the National Capital
Region (NCR) which is severely affected by poor air quality, the committee
advised the PP to develop dense plantation at the project site using
appropriate techniques in consultation with the forest department/
horticulture department/experts/consultants, and also consider the use of
Gas Gensets in place of regular DG sets to counter the air pollution in the
area.

6. The EAC (Infra 2), based on information, clarifications provided by the
project proponent and detailed discussions held on the issues, has
recommended granting environmental clearance to the project. The aforesaid
recommendation of EAC (Infra-2) is subject to certain specific conditions, as
stipulated during its 85% meeting held on 30-31st March, 2022.

7. Based on recommendations of EAC (Infra-2), the Ministry of

Environment, Forest and Climate Change hereby accords Environmental
Clearance to the project for the expansion of existing CBWTF facility through

Proposal No. IA/UP/MIS/256774/2018
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installation of a Common Hazardous Waste Incinerator of 500 kg/hr
capacity within UPSIDC Industrial Area, Hapur, Uttar Pradesh by M/s
Environ Waste Connections LLP, under the provisions of the EIA
Notification, 2006 and amendments/circulars issued thereon, and subject
to the following specific and standard conditions:

A. Specific Conditions:

i

iv.

vii,

xii.

Conditions specified in Environmental Clearance issued by SEIAA,
Uttar Pradesh vide letter no. 7 13/Parya/SEAC/4134-4488/2018
dated 05.03.2019 shall be strictly complied.

The proponent should ensure that the project fulfils all the
provisions of Hazardous and other Wastes {Management and
Trans-boundary Movement) Rules, 2016 and the ‘Protocol for
Performance Evaluation and Monitoring’ for the same as published
by the CPCB including collection, transportation, design etc.

MoU shall be made with authorized recycler for disposal of
spent/used oil.

The proponent shall comply with the Environmental standards
notified by Ministry of Environment & Forest for incinerators along
with the technology/guidelines.

Necessary provision shall be made for fire-fighting facilities within
the complex. »

Project proponent should prepare and implement an on-site
Emergency Management Plan.

Employees shall be provided work specific PPE such as helmets,
safety shoes, masks etc.

Air pollution control systems shall be implemented as proposed.

Incinerator & DG Set shall be provided with a stack height meeting

MOEF&CC Guidelines for proper dispersion of cleaned gases in
atmosphere.
Ambient air quality monitoring shall be carried out at upwind and

downwind locations. The parameters shall include Dioxins and,

Furan. Online real-time continuous monitoring facilities shall be
provided as per the CPCB or State Board directions.

Project proponent should develop green belt all along the periphery
of the TSDF with plant species that are significant and used for the
pollution abatement. Total green area of 1,009.18 sqm. (@33% of
plot area) and 252 trees shall be maintained as proposed. The tree
species shall be selected as suited to site conditions in consultation
with concerned forest department. As committed, green belt shall
be developed with dense plantation at the project site using
appropriate techniques in consultation with the forest
department/horticulture department/experts/consultants etc., to
counter air pollution.

Fresh water requirement shall not exceed 7 KLD during operational
phase. Abstraction of ground water shall be subject to the
permission of Central Ground Water Authority (CGWA).

PP shall ensure proper handling of all spillages by introducing spill

Proposal No. IA/UP/MIS/256774/2018
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control procedures for various chemicals.

xiii. Effluent Treatment Plant of 10 KLD capacity shall be provided as
committed to treat the wastewater generated from the project.
Treated water shall be reused within the project. There shall be no
discharge of treated water from the prdject as proposed.

xiv. The project proponent shall install continuous effluent monitoring
system with respect to standards prescribed in Environtment
(Protection) Rules 1986 and connected to SPCB and CPCB online
servers and calibrate these systems from time to time according to
equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited
laboratories.

xv. Any wastes from construction and demolition activities related
thereto shall be managed so as to strictly conform to the
Construction and Demolition Waste Management Rules, 2016.

xvi. The solid wastes shall be segregated, managed and disposed as per
the norms of the Solid Waste Management Rules, 2016. A
certificate from the competent authority handling municipal solid
wastes should be obtained, indicating the existing civic capacities
of handling and their adequacy to cater to the MSW generated from
project.

xvii. Project should ensure that the site is properly cordoned off from
general movement and no unauthorized person or goods permitted
to enter the premises. Necessary security provision should be made
as a condition in the Authorization under the Hazardous and Other
Wastes (Management and Trans-boundary Movement) Rules, 2016
to prevent unwanted access.

xviii. Traffic congestion near the entry and exit points from the roads
adjoining the project site shall be avoided. Parking should be fully
internalized and no public space should be utilized.

xix. A detailed traffic management and traffic decongestion plan shall
be drawn up to ensure that the current level of service of the roads
within a 2 kms radius of the project is maintained and improved
upon after the implementation of the project. This plan should be
based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the
project or other agencies in this 2 Kms radius of the site in
different scenatios of space and time and the traffic management
plan shall be duly validated and certified by the State Urban
Development department and the PWD/Competent authority for
road augmentation and shall also have their consent to the
implementation of components of the plan which involve the
participation of these departments.

xx. The Environmental Clearance to the project is primarily under
provisions of EIA Notification, 2006. The Project Proponent is
under obligation to obtain approvals/clearances under any other
Acts/ Regulations or Statutes as applicable to the project.

Proposal No. IA/UP/MIS/256774/2018
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B. Standard Conditions:

I. Statutory compliance:

i. The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act, 1980, in case of the diversion
of forest land for non-forest purpose involved in the project.

ii. The project proponent shall obtain clearance from the National Board
for Wildlife, if applicable.

iii. The project proponent shall prepare a Site-Specific Conservation Plan
& Wildlife Management Plan and approved by the Chief Wildlife
Warden. The recommendations of the approved Site-Specific
Conservation Plan / Wildlife Management Plan shall be implemented
in consultation with the State Forest Department. The implementation
report shall be furnished along with the sus;—monthly compliance
report (in case of the presence of schedule-1 species in the study area)

iv. The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974 from
the concerned State Pollution Control Board/ Committee.

v. The Project proponent should ensure that the TSDF fulfils all the
provisions of Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016.

vi. The project proponents shall adhere to all conditions as prescribed in
the Protocol for ‘Performance Evaluation and Monitoring of the
Common Hazardous waste treatment, storage and disposal facilities’
published by the CPCB in May, 2010.

vii. Incinerator shall be designed as per CPCB guidelines. Energy shall be
recovered from incinerator.

vili. The project proponent shall obtain the necessary permission from the
Central Ground Water Authority, in case of drawl of ground water /
from the competent authority concerned in case of drawl of surface
water required for the project.

ix. A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project should
be obtained.

x. All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil
Aviation Department shall be obtained, as applicable by project
proponents from the respective competent authorities.

II. Air quality monitoring and preservation:

i. The project proponent shall install 24x7 continuous emission
monitoring system at process stacks to monitor stack emission with
respect to standards prescribed in Environment (Protection) Rules
1986 and connected to SPCB and CPCB online servers and calibrate
these systems from time to time according to equipment supplier

specification through labs recognised under Environment (Protection)
Act, 1986 or NABL accredited laboratories.

Proposal No. JA/UP/MIS/256774/2018
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iv.

III.

iii.
iv.
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The project proponent shall monitor fugitive emissions in the plant
premises at least once in every quarter through labs recognised under
Environment (Protection) Act, 1986.

The project proponent shall install system to carryout Ambient Air
Quality monitoring for common/criterion parameters relevant to the
main pollutants released {e.g., PMio and PMys in reference to PM
emission, and SO, and NOx in reference to SOz and NOx emissions)
within and outside the plant area at least at four locations (one within
and three outside the plant area at an angle of 120°each), covering
upwind and downwind directions.

Sampling facility at process stacks and at quenching towers shall be
provided as per CPCB guidelines for manual monitoring of emissions.
The project proponent shall submit monthly summary report of
continuous stack emission and air quality monitoring and results of
manual stack monitoring and manual monitoring of air quality
/fugitive emissions to Regional Office of MoEF&CC, Zonal office of
CPCB and Regional Office of SPCB along with six-monthly monitoring
report.

Appropriate Air Pollution Control (As proposed) system shall be
provided for all the dust generating points including fugitive dust from
all vulnerable sources, so as to comply prescribed stack emission and
fugitive emission standards. |

The periodical monitoring of Dioxins and Furans in the Stack
emissions shall be carried out. Analysis of Dioxins and Furans shall
be done through CSIR-National Institute for Interdisciplinary Science
and Technology (NHST), Thiruvananthapuram or equivalent NABL
Accredited laboratory

Gas generated in the Land fill should be properly collected, monitored
and flared

Water quality monitoring and preservation:

Sufficient number of Piezometer wells shall be installed in and around
the project site to monitor the ground water quality in consultation
with the State Pollution Control Board / CPCB. Trend analysis of
ground water quality shall be carried out each seasori and information
shall be submitted to the SPCB and the Regional Office of MoEF&CC.
The project proponent shall submit monthly summary report of
continuous effluent monitoring and results of manual effluent testing
and manual monitoring of ground water quality to Regional Office of
MoEF&CC, Zonal office of CPCB and Regional Office of SPCB along
with six-monthly monitoring report.

No discharge in nearby river(s)/pond(s).

The depth of the land fill site shall be decided based on the ground
‘water table at the site. '

The Company shall ensure proper handling of all spillages by
introducing spill control procedures for various chemicals.

All leachates arising from premises should be collected and treated in
the ETP followed by RO. RO rejects shall be evaporated in MEE.

Proposal No. 1A/ UP/MIS/256774/2018
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IV.

iv.
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92

Toxicity Characteristic Leaching Procedure (TCLP) test to be performed
on leachates.

The Company shall review the unit operations provided for the
treatment of effluents, specially the sequencing of MEE after tertiary
treatment, the source of permeate when no R.O. is recommended and
the treatment of MEE condensate. The scheme for treatment of
effluents shall be as permitted by the Pollution Control
Board/Committee under the provisions of consent to establish.
Scrubber water, leachate water or wheel wash effluent shall be treated
in the effluent treatment plant followed by RO to achieve zero liquid
discharge.

Sewage Treatment Plant shall be provided to treat the wastewater
generated from the project. Treated water shall be reused within the
project.

A certificate from the competent authority for discharging treated
effluent/ untreated effluents into the Public sewer/ disposal/drainage
systems along with the final disposal point should be obtained.

Rain water runoff from hazardous waste storage area shall be
collected and treated in the effluent treatment plant.

Noise monitoring and prevention:

Noise level survey shall be carried as per the prescribed guidelines
and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

The ambient noise levels should conform to the standards prescribed
under E(P)A Rules, 1986 viz. 75 dB(A) during day time and 70 dB(A)
during night time.

Acoustic enclosures for DG sets, noise barriers for ground-run bays,
ear plugs for operating personnel shall be implemented as mitigation
measures for noise impact due to ground sources.

Energy Conservation measures:

Energy conservation measures like installation of LED/CFLs/TFLs for
the lighting the areas outside the building should be integral part of
the project design and should be in place before project
commissioning.

Waste management:

The TSDF should only handle the waste generated from the member
units,

Periodical soil monitoring to check the contamination in and around
the site shall be carried out.

No non-hazardous wastes,; as defined under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016,
shall be handled in the premises.

The Project proponent shall not store the Hazardous Wastes more
than the quantity that has been permitted by the CPCB/SPCB.
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vi. A separate Environmental Cell both at the project and company head
quarter level, with qualified personnel shall be set up under the
control of senior Executive, who will directly report to the head of the
organization.

vii. Action plan for implementing EMP and environmental conditions
along with responsibility matrix of the compary shall be prepared and
shall be duly approved by competent authority. The year wise funds
earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year
wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance
Report.

viii.  Self-environmental audit shall be conducted annually. Every three
years third party environmental audit shall be carried out.

ix. The project proponent shall submit the environmental statement for
each financial year in Form-V to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986,
as amended subsequently and put on the website of the company.

x. The criteria pollutant levels namely; PMzs, PMio, SOz, NOx (ambient
levels as well as stack emissions) or critical sectoral parameters,
indicated for the project shall be monitored and displayed at a
convenient location near the main gate of the company in the public
domain.

xi. The project proponent shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project
by the concerned authorities, commencing the land development work
and start of production operation by the project.

xii. The project authorities must strictly adhere to the stipulations made
by the State Pollution Control Board and the State Government.

xiii. The project proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report, commitment made
during Public Hearing and also that during their presentation to the
Expert Appraisal Committee.

xiv.  No further expansion or modifications in the plant shall be carried out
without prior approval of the Ministry of Environment, Forests and
Climate Change (MoEF&CC).

xv. Concealing factual data or submission of false/fabricated data may
result in revocation of this environmental clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

xvi. The Ministry may revoke or suspend the clearance, if implementation
of any of the above conditions is not satisfactory.

xvii. The Ministry reserves the right to stipulate additional conditions if
found necessary. The Company in a time bound manner shall
implement these conditions.

xviii. The Regional Office of this Ministry shall monitor compliance of the
stipulated conditions. The project authorities should extend full
cooperation to the officer (s} of the Regional Office by furnishing the
requisite data / information/monitoring reports.

Proposal No. IA/UP/MIS/256774/2018
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xix. The above conditions shall be enforced, inter-alia under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any
other orders passed by the Hon'ble Supreme Court of India / High
Courts/NGT and any other Court of Law relating to the subject
matter.

xx%. Any appeal against this EC shall lie with the National Green Tribunal,
if preferred, within a period of 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

8. The Environmental Clearance is being granted to M/s Environ Waste
Connections LLP, for expansion of existing CBWTF facility through
installation of a Common Hazardous Waste Incinerator of 500 kg/hr
capacity within UPSIDC Industrial Area, Hapur, Uttar Pradesh.

9, This issues with the approval of the Competent Authority. té\,(,;-\»
2.2

L
P

(Dr. Ashish Kumar)

Additional Director &

Member Secretary, EAC (Infra-2)

Copy to:

1. The Secretary, Department of Environment, Government of Uttar
Pradesh, Lucknow.

2. The Addl. Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Integrated Regional Office,
Kendriya Sadan, 5t Floor, Sector-H, Aliganj, Lucknow-226 024.

3. The Chairman, Central Pollution Control Board Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, New Delhi - 110 032.

4. The Member Secretary, Uttar Pradesh Pollution Control Board,
Building No. TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226 010.
5. Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi.
6. Guard File/ Record File/ Notice Board/MoEF&CC website. %ﬁ -
a1~
‘W%
(Dr. Ashish Kumar)
Additional Director &

Member Secretary, EAC (Infra-2)
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UTTAR PRADESH POLLUTION CONTROL BOARD

Validity Period :01/10/2018 To 30/09/2023

Ref No. - 13359/UPPCB/Circle1(UPPCBHO)/CTE/HAPUR/2018 Dated:- 06/11/2018

To,
Shri Rohit Gupta
M/s M/s Environ Waste Connections LLP
BN102-104, UPSIDC, Phase-III, MG Road Indl.Area,Dist. Hapur,UP-201015

HAPUR

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention

and control of Polution) Act, 1981 as amended.

Please refer to your application form no 579367 dated - 02/02/2018 .After examining the
application with respect to pollution angle, Consent to Establish is granted subject to the compliance of

following conditions :

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Prmeyuee U1~

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
Bio-medical waste Metric Tonnes/Day 12
C- Product with capacity :
Product Detail
Name of Product Product Quantity
Bio-Medical Waste 450
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Incinerator ASH Metric Tonnes/Month 120 450
E: Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (KL/D)
Ground Water (within Borewell 10.0
premises)

F. Quantity of effluent (In KLD) :

67
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Effluent Details —‘
Source Consumption Quantity (KL/D)
Industrial 9.0
| Domestic 1.0

G- Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use
Diesel 200 Burner |

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 30/09/2023 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Bank details.
Bank Fee Details
Bank Name Branch Name | Draft No./Money Date Rupees
Receipt No |

Canara Bank | UCMS & GTBH 390769 02/02/2018 20000.0

,Dilshad

Garden,Delhi-
110095

Specific Conditions:

68
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1. CBWTF shall provide the NOC from CGWA for extracting ground water within 03 month.

2. CBWTF shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974  as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended, BMW Rules 2016, and Revised Guidelines for Common Bio-medical Waste Treatment
and Disposal Facilities made by Central Pollution Control Board.

3. CBWTF shall dispose the hazardous waste through authorized TSDF and comply the provisions
of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment Rules,
4. Treated effluent/sewage shall be used for irrigation purposes as much as possible.

5. CBWTF shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOL

6. The implementation of the project shall be started only after obtaining the EC from the concerned
authority.

7. This NOC is valid for the present CBWTF treatment capacity of 450 MTD.

3. CBWTTF shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis

9. CBWTF shall submit detail proposal of ETP and APCS within 30 days.

10. CBWTF shall submit Effluent Quality Analysis report from Boards Laboratory, analyzed on
payment basis on half yearly basis.

11, CBWTF shall install ventury scrubber and at least 30 mt stack height on incinerator.

12. CBWTF shall install at least 0.2KVA mt stack from roof level along with acoustic enclosures on
DG sets.

13. CBWTF shall use clean fuel as far as possible.

14. CBWTF shall not use furnace oil/pet coke as a fuel.

15. CBWTF shall not discharge any trade Effluent.

16. CBWTF shall not start treatment facilities without prior consent of the board.

17. CBWEFT shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied
18. A Bank Guarantee of Rs. 1000000/ (Ten Lakh) shall be submitted to the Board for complying
above conditions within 15 days.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 06/ 12/2018 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

AKHLAQ Jeia e
Date:2018.11.06

HUSAlN 1;::8:55 +05'30°
CEO 1

Dated:- 06/11/2018

Copy To -
RO UPPCB GHAZIABAD AKHLAQ S o
HUSAIN 55555 Sassr
CEO1



98 Armesuge - Y/ 4

U.P. Pollution Control Board

E

CONSENT ORDER
Ref No. - Dated : 03/02/2020
63657/ UPPCB/Circlel(UPPCBHO)/CTO/water/H
APUR/2019
To,

Shri ROHIT GUPTA
M/s ENVIRON WASTE CONNECTIONS LLP

BN-102-104,UPSIDC Indl.Area, MG Road,Phase-III,Hapur,Ghaziabad, UP, HAPUR,201015
HAPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. ENVIRON WASTE CONNECTIONS LLP

Reference Application No :5749816 Dated :03/02/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. ENVIRON WASTE
CONNECTIONS LLP is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 30/10/2019 to 31/12/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

C.E.O
C-1
Enclosed : As above
(condition of consent):
Copy to:  Regional Office,U.P.Pollution Control Board, Ghaziabad
C.E.O
C-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. ENVIRON WASTE CONNECTIONS LLP vide

Consent Order No. 5749816/ Water Dated : 03/02/2020

4(a)

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Bio Medical Waste-576
MT/month, Plastic Granules-576 MT/month, Processed Grinded Rubber Mixing 576 MT/month.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point

1 Domestic 1 KLD Septic Tank
2 Industrial 3 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986
3 COD As per E.P Rules 1986
4 Oil & Grease As per E.P Rules 1986
5 Quantity of Discharge 1 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E.P Rules 1986
2 BOD As per E.P Rules 1986
3 COoD As per E.P Rules 1986
4 Oil & Grease As per E.P Rules 1986
5 Quantity of Discharge 3 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

7/

LN % ]
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The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1- Proper treatment of waste water shall be ensured in case of zero discharge by recirculation of
treated waste water for scrubbing. ETP shall comply with the liquid discharge standards stipulated
under the Bio-medical Waste Management Rules, 2016.

2- Every time a vehicle is unloaded, the vehicle and empty waste containers shall be washed properly
and disinfected. Washing can be carried out in an open area but on an impermeable surface and
liquid effluent so generated shall be conveyed and treated in an effluent treatment plant. The
impermeable area shall be of appropriate size so as to avoid spillage of liquid during washing.

3- Incinerator / Plasma Pyrolyisis/ Autoclaving/Microwaving/ Hydroclaving/ Shredder/ Dry Heat
Sterilization/ ETP should be fitted with separate ‘energy meter” for recording total energy consumed
for operation of these equipment.

4- Vehicles connected with a provision of GPS as per BMWM Rules and Vehicle-wise route chart for
collection, transportation of bio-medical waste from the member HCFs;

5- Records on day-to-day basis (as per the format given at Annexure-II of BMW 2016) shall be
maintained with respect to the waste collection date, name of the healthcare unit with bar cade, waste
category as per BMWM Rules, category-wise quantity of waste accepted, vehicle registration
number used for collection of bio-medical waste from member health care facilities, time at which
waste collected from member HCFs, name of the vehicle driver and his signature and waste
receiving date & time (at CBWTTF site). Similar information to be acknowledged to the member
health care facility by the CBWTF operator on daily basis.

6- Log book to be maintained for operating the incinerator/plasma pyrolysis as well as the autoclave
as per the formats given at Annexure —III of BMW 2016.

7- the Stack Emission shall be monitored (under optimum capacity) for parameters such as
Particulate Matter, HC1, NOx, Hg & compounds and combustion efficiency once in three months as
required under schedule II of the Bio-medical Waste Management Rules 2016 (All monitored values
shall be corrected to 11% Oxygen on dry basis). In case of dioxins and furans, monitoring should be
done once in a year (monitored values shall be corrected to 11% Oxygen on dry basis).

8- The collection and transportation of bio-medical waste shall be carried out in a manner so as to
prevent any possible hazard to human health and environment. Collection and transportation are the
two operations where the chances of segregated bio-medical waste coming in contact with the
public, rag pickers, animals/birds, etc. are high. Therefore, all care shall be taken to ensure that the
segregated bio-medical waste handed over by the healthcare units reach CBWTF without any
damage, spillage or unauthorized access by public, animals etc.

9- All the treatment equipment should be operated and complied with the norms as stipulated under
Schedule II of the Bio-medical Waste Management Rules, 2016 published by MoEF & CC vide
GSR 343 (E) dated 28th March, 2016.

10- Monitoring provision for continuous monitoring of the incinerator/plasma pyrolysis stack
emission shall be installed before operation of the plant by the CBWTF operators for the parameters
as stipulated by the CPCB as per the authorization granted under the BMW Rules, 2016. The real
time continuous stack emission for Common Bio-medical Waste Treatment Facilities monitoring
data is also required to be transmitted to the servers of the UPPCB as well as CPCB.

11. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016.
12. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

13. In the industry, flow meter to be installed in all water abstraction points and usage of fresh water
to be minimized.

14. The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

15. The Unit shall submit the point wise compliance report duly verified by the officers of Regional
Office ,Ghaziabad of the conditions imposed in the CTE issued by the Board and the audited balance
sheet for the current year within a month failing which consent would be deemed void.

16. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

17. The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

18. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/Plant machinery failing which
consent would be deemed void.

19. The industry will adopt the various SOP enumerated by the CPCB and or MOEF&CC for the
processing and the disposal of the waste.
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20. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the
MOEF&CC,CPCB and SPCB in time to time .

21. Industry shall comply with various Waste Management Rules as notified by MoEF&CC
eg.Plastic Waste Management Rules, 2016 as amended, Hazardous and Other Wastes (Management
and Transboundary movement) Rules, 2016 as amended , E-waste (Management)Rules, 2016 as
amended .The Unit shall comply with the provisions of Hazardous and Other Wastes (Management
and Trans-boundary Movement) Amendment Rules,2016 as amended

22. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.

23. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/ gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

16.The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

24. A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

25. Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

26. The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1
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U.P. Pollution Control Board

i

A 4 CONSENT ORDER
Ref No. - 63656/UPPCB/Circle1(UPPCBHO)/CTOQO/air/HAPUR/2019 Dated : 09/01/2020
To,

Shri ROHIT GUPTA
M/s ENVIRON WASTE CONNECTIONS LLP

BN-102-104,UPSIDC Indl.Area, MG Road,Phase-1II,Hapur,Ghaziabad,UP,HAPUR,201015
HAPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. ENVIRON WASTE CONNECTIONS LLP

Reference Application No. 5749785 Dated : 09/01/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
ENVIRON WASTE CONNECTIONS LLP. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 30/10/2019 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

C.E.O
C-1
Enclosed : As above
(condition of consent):
Copy to:  Regional Office,U.P.Pollution Control Board, Ghaziabad
C.E.O
C-1

25
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U.P. Pollution Control Board

Dated : 09/01/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Bio Medical Waste-576
MT/month, Plastic Granules-576 MT/month, Processed Grinded Rubber Mixing 576 MT/month.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

3(c)

Air Pollution Source Details

S.Ne Air Polution | Type of Fuel Stack No. Parameters Height
Seurce ,
1 INCINERATO Diesel 1 Suiphur 30 mt.stack
R 300 Kg/Hr Dioxide from G.L with
cyclone dust
collector,
Venturi
scrubber and
ID fan
2 Boiler 0.20 2 Particulate | 20 feet from
~_TPH Matter G.L
3 D.G Set 125 HSD 3 Sulphur minimum 2.5
KVA Dioxide mt. above
nearest roof |

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter As per E.P Rules
1986
2 3 Sulphur Dioxide As per E.P Rules
1986
3 2 Particulate Matter As per E.P Rules
1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

¢
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1- Proper treatment of waste water shall be ensured in case of zero discharge by recirculation of
treated waste water for scrubbing. ETP shall comply with the liquid discharge standards stipulated
under the Bio-medical Waste Management Rules, 2016.

2- Every time a vehicle is unloaded, the vehicle and empty waste containers shall be washed properly
and disinfected. Washing can be carried out in an open area but on an impermeable surface and
liquid effluent so generated shall be conveyed and treated in an effluent treatment plant. The
impermeable area shall be of appropriate size so as to avoid spillage of liquid during washing.

3- Incinerator / Plasma Pyrolyisis/ Autoclaving/Microwaving/ Hydroclaving/ Shredder/ Dry Heat
Sterilization/ ETP should be fitted with separate ‘energy meter” for recording total energy consumed
for operation of these equipment.

4- Vehicles connected with a provision of GPS as per BMWM Rules and Vehicle-wise route chart for
collection, transportation of bio-medical waste from the member HCFs;

5- Records on day-to-day basis (as per the format given at Annexure-II of BMW 2016) shall be
maintained with respect to the waste collection date, name of the healthcare unit with bar cade, waste
category as per BMWM Rules, category-wise quantity of waste accepted, vehicle registration
number used for collection of bio-medical waste from member health care facilities, time at which
waste collected from member HCFs, name of the vehicle driver and his signature and waste
receiving date & time (at CBWTF site). Similar information to be acknowledged to the member
health care facility by the CBWTF operator on daily basis.

6- Log book to be maintained for operating the incinerator/plasma pyrolysis as well as the autoclave
as per the formats given at Annexure —IIl of BMW 2016.

7- the Stack Emission shall be monitored (under optimum capacity) for parameters such as
Particulate Matter, HC], NOx, Hg & compounds and combustion efficiency once in three months as
required under schedule II of the Bio-medical Waste Management Rules 2016 (All monitored values
shall be corrected to 11% Oxygen on dry basis). In case of dioxins and furans, monitoring should be
done once in a year (monitored values shall be corrected to 11% Oxygen on dry basis).

8- The collection and transportation of bio-medical waste shall be carried out in a manner so as to
prevent any possible hazard to human health and environment. Collection and transportation are the
two operations where the chances of segregated bio-medical waste coming in contact with the
public, rag pickers, animals/birds, etc. are high. Therefore, all care shall be taken to ensure that the
segregated bio-medical waste handed over by the healthcare units reach CBWTF without any
damage, spillage or unauthorized access by public, animals etc.

9- All the treatment equipment should be operated and complied with the norms as stipulated under
Schedule II of the Bio-medical Waste Management Rules, 2016 published by MoEF & CC vide
GSR 343 (E) dated 28th March, 2016.

10- Monitoring provision for continuous monitoring of the incinerator/plasma pyrolysis stack
emission shall be installed before operation of the plant by the CBWTF operators for the parameters
as stipulated by the CPCB as per the authorization granted under the BMW Rules, 2016. The real
time continuous stack emission for Common Bio-medical Waste Treatment Facilities monitoring
data is also required to be transmitted to the servers of the UPPCB as well as CPCB.

11. The industry can only manufacture products, at the rate of production as mentioned in consent
order. In case of any change in production capacity, process, raw materials use etc. the industry will
have to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. State Pollution Control Board.

12. Industry shall comply with various Waste Management Rules as notified by MOoEf&CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016.

13. The industry should be operated in such a manner that it does not adversely affect the
environment.

14. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

15. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A)

16. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

17.The Unit shall submit the point wise compliance report duly verified by the officers of Regional
Office ,Ghaziabad of the conditions imposed in the CTE issued by the Board and the audited balance
sheet for the current year within a month failing which consent would be deemed void. and will
ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB and CPCB
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18. The industry shall provide adequate arrangement for fighting the accidental leakages/discharge
of any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

19.The industry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

20. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

21. Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

22. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified
/approved laboratory under E.P. Act 1986.

23. A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

24. Separate power connection with energy meter shall be provided for the Pollution Control
Equipments and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

25. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

26. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

27. The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
court order.

28. The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area.
29. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986.

30. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URLhitp://www.uppcb.com/pdf/Green-Belt-Guidle_1 60218.pdf.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

C.E.O
C-1
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UPPCB
UTTAR PRADESH POLLUTION CONTROL BOARD
e~ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
‘-‘% Phone:0522-2720828, 2720831 Fax:0522-2720764
>\ | L
o Email: info@uppcb.com Website: www.uppcb.com
FORM I
(See Rule 10)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

1. File no. of authorisation and date of issue: No:- 17129205 and Date:-01/09/2022

2. M/s ENVIRON WASTE CONNECTIONS LLP, VIJAY KUMAR an occupier or operator of the facility
located at BN-102-104, PHASE III, UPSIDC, M.G.ROAD INDL. AREA, HAPUR-201015 is hereby

granted an authorisation for:

Generation, segregation Collection
Storage Transportation

Reception Use

Recycling Offering for sale
Packaging Transfer
Treatment or Processing or Disposal or destruction

Conversion / /

Any other form of handling

3. M/s ENVIRON WASTE CONNECTIONS LLP is hereby authorized for handling of biomedical waste as
per the capacity given below:
(i) Number of beds of HCF: 10238
(ii) Number of health care facilities covered by CBMWTF: 1428

(iii) Installed treatment and disposal capacity: 19200 KG/Day (01 Incinerator 300 KG/hour, 02 Autoclave of
250 KG/hour each, 02 Shredder 250 KG/hour each)

(iv) Area or distance covered by CBMWTF: As per Rules/Guidelines
(v) Quantity of Biomedical waste handled, treated or disposed: 4306 Kg/day

4. This authorisation shall be in force for a period of 05 Years Years from the date of issue.

4.1 The authorization shall be valid for till 31/08/2027
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This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986
VIVEK Digitally signed
by VIVEK ROY

ROY. - Besrmosio
Vivek Roy
CEO

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under.

7 The authorisation or its renewal shall be produced for inspection at the request of an officer authorised by
the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical wastes
without obtaining prior permission of the prescribed authority.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application
by the person authorised shall constitute a breach of his authorisation.

5. It is the duty of the authorised person to take prior permission of the prescribed authority to close down the
facility and such other terms and conditions may be stipulated by the prescribed authority.

6. The Unit will file the renewal application at least 2 months prior to the expiry of this Order

Specific Conditions:

1. The Authorized person shall comply with provisions of the Environment (Protection) Act, 1986 and the rules
made there under.

2 The authorization or its renewal shall be produced for inspection at the request of an officer Authorized by
the prescribed authority.

3. The authorized person shall not rent, lend, transfer or otherwise transport the biomedical waste without
obtaining prior permission of the prescribed authority. Any unauthorized change in personnel, equipment or
working condition as mentioned in the application by the person authorized shall constitute a breach of this
authorization.

4. Its duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.

5 The authorized person will ensure the compliance of the directions given in Bio-Medical Waste
management Rule-2016, in time bound manner & compliance report be submitted to UPPCB.

6. The authorized person will comply the orders passed by Hon'ble NGT and Hon'ble High Court.

7_This authorization is valid for Generation, Segregation, Collection, Transportation, Storage (Temporary),
Packaging and

Disposal of Bio Medical Waste as mentioned above.

Memo No.: 17129205 Dated:01/09/2022

Copy To:
Regional Officer, UPPCB, Ghaziabad.

V lV E K ' Digitally signed

by VIVEK ROY
Date: 2022.10.12
ROY 7 22:5722 +05'30"
Vivek Roy
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Frmexuse — 1

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref. No : 10401/UPPCB/Circle1(UPPCBHOYHWM/HAPUR/2019 Dated: 09/01/2020

To,

M/s ENVIRON WASTE CONNECTIONS LLP
BN-102-104,UPSIDC Indl.Area,MG Road,Phase-lll,Hapur,Ghaziabad,UP,HAPUR,201015
Tehsil :Hapur

District :HAPUR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016

1 Number of authorization and date of issue 10401 and 09/01/2020 .

2. Reference of application (No. and date) 5749839 and 03/11/2019 .

3.  MrROHIT GUPTA of M/s ENVIRON WASTE CONNECTIONS LLP is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at BN-102-104,UPSIDC Indl.Area, Hapur .

Details of Authorisation
S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Schedule-1, Cat-5.1 Used or spent | Authorised Recycler or 5 KL/Annum
oil Incinerator
2 Schedule-1, Cat-33.1 Empty Through TSDF 5 Ton/Annum
barrels/containers/liners
contaminated with hazardous
chemicals /wastes
3 Schedule-1, Cat-33.2 Through TSDF 50 Ton/Annum
Contaminated cotton rags or
other cleaning materials
4 Schedule-1, Cat-37.1 Sludge from | Through TSDF 3.6 Ton/Annum
wet scrubbers
5 Schedule-I, Cat-37.2 Ash from | Through TSDF 20.73 Ton/Annum
incinerator and flue gas cleaning
residue
1.  The authorization shall be valid for a period of 08/01/2025 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.

£ 2

The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

9/
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4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. Tt is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

0. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B Specific Conditions of Authorization

1- The unit will submit the proof of depositing the requisite processing fees of application in a
month otherwise this authorization will stands automatically cancelled.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible and be
able to with stand physical conditions and climatic factors. All hazardous waste containers/bags
shall be provided with a general label as given in Form 8. The storage area should be at an isolated
spot in the premises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4- Tt is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3 and present it to Board's inspecting officials.
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6- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.
7- 1t is also the mandatory duty of the occupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be
approved by the Board. Details along with the project report must be sent in this regard within
fifteen days of receipt of this letter, otherwise the industry shall become member of a common
TSDF and the industry shall start sending the Hazardous waste already stored along with the
Hazardous waste generated at present at this TSDF. The proof of valid membership of TSDF along
with proof of disposal of hazardous waste to TSDF shall be sent to U.P. Pollution Control Board
within three months.
8- The authorised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorisation of the Board.
9- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable,
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.
10- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery/ reuse system must be sent within two months.
11- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
12- The stored waste shall not be taken out of the storage area except with the written permission of
the State Pollution Control Board in this regard.
13- You are directed to display online data outside the main factory gate with regards to quantity
and nature of hazardous chemicals being handled in the plant including waste water and air
emissions and solid hazardous waste generated within the factory premises. Necessary compliance
should be sent within fifteen days of receipt of this letter.
14- 1t is the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
Pollution Control Board from time to time.
15- You are directed to provide the complete details regarding the quantity of hazardous waste
stored in the factory premises within a month.
16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.
17- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month.
18- Ground water monitoring report of premises shall be submitted within one month.
19- Industry will follow the various provisions of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016.

( Authorized Signatory )

Digitally signed

AShOk by Ashok Kumar
Kumar  Twer

. . Date: 2020.01.20

Tiwari 15:17:51 +05°30"

UTTAR PRADESH POLLUTION CONTROL BOARD
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Copy to: To the Regional Officer, U.P.Pollution Control Bo
necessary action .

ard, Hapur for information and
Ashok  pauams
Kumar m:vzozo 0’!“10
Tiwari 15:38:42 405'30"

CEO/EE, I/C Circle
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@M REGIONAL LABORATORY GHAZIABAD, y.p, POLLUTION CONTROL BOARD
‘@%@fﬁ’i@‘ INS-Z,S.ECTOR-IG,VASUNDIIX\RA,GHAZIABAD»ZO1012, Phone: 0120-2883720
. . . v . . I Certificate
FEST RE Tt WATER LAT
EST RFP()_I&I WATER 1 AHOR&L&L&Y_{WX\‘{ F'EWAT ER) No. TC-9573
[ ——— o

|
Custonrer/Unit Name
& Address

M/s Environ wast

¢connection LLP

Phase-11I M.G Road, Hapur

BN 102-104, Report No. UPPCB/GZB/WW/OWZ_ZS(ZBIA

Report issue Dnfe
Wddmmpyyyy) |
(Lustomer Ref, No: ™|

140723 1

]

| Any other | ' -
f information
B

“Quantity: 20L [ Sample Receiving 06.07.23
L _ Date: ’

Bateh No, UPPCB/GZB/WW/23 Date of Analysis 07.07.23
e = | Started; : s '
Luboratory Codes | UPPCB/GZBIWW/07/33 . Daicof Completion | 14,0723 |
- e | 0P Avalysis: I - . |

Sample Type: Grab [ Date of Swmpling: | 06.07.23

" Sample colleeted by: Sri Ankit Kr. Varma, 8D

L

M apur, Sri T.U Khan SEAC-3,

Youthika Scientist -D CPCB, Sti Kishan Singh, AEE

Method of Analysis- APHAAWWA VY

EF, 23 Edition, ,
Method of Sampling- Siang

ard Methods for (e

1S 3028 (Pave-ddy for DOD
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| cr.on )
L plmse 5590 | | 7.16 4500 TI B Blectrometric Method ™
2 Total Suspended 100.0 “mg/L s 90.0 | 2540 D Total Suspended Solids dried nrm_g!
Solids | | 103-108%C |
3 “Total Dissolved - mg/l | 12700 2540 C Tom] Dissolved Solids dried at
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Analysed By
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(Scientific Officer/Quality Manager)
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INDIA NON JUDICIAL

Government of National Capital Territory of Delhi

e-Stamp

Certificate No. :  IN-DLO2860757383930R
Certificate Issued Date ; 30-Dec-2019 03:39 PM
Account Reference : IMPACC (IVY/ di724003/ DELHI/ DL-DLH
Unique Doc. Reference 1 SUBIN-DLDL72400315648329289702R
Purchased by . ENVIRON WASTE CONNECTIONS LLP
Description of Document . Article 5 General Agreement
Property Description + "Not Applicable
Consideration Price (Rs.) : 0

(Zero)
First Party :  ENVIRON WASTE CONNECTIONS LLP
Second Party * BHARAT OIL AND WASTE MANAGEMENT LTD
Stamp Duty Paid By ;. ENVIRON WASTE CONNECTIONS LLP
Stamp Duty Amount(Rs.) : 100

(One Hundred only)

AGREEMENT

THIS AGREEMENT made on thi % of December 2019 between M/s Environ Waste Connections
LLP, a Company incorporated under the companies Act 2015, having its registered Office located at D-
27/1. Street No.-9, Near 30 Futta Road, Johripur Extn.,Delhi-110094 and its Plant located at BN:102-104,
Phase-11LUPSIDC. Mg Road Indl.Area, Ghaziabad-Hapur. UP-201015 (hereinafter called as “FIRST
PART” which expression shall, unless repugnant to the context or meaning thereof, be deemed to mean and

include its succe?rs tj}u‘rees and assigns of the First Part. B Ol & Waste Manas sment Ltd.
A

Statutory Alert: o
1. The authenticity of this Stamp Certificate should be verified at "www.shcilestamp.com”. Any discrepancy in the details on this Certiticate and us

available on the website renders it invalid.
2. The onus of chacking the legitimacy is on the users of the certificate. & 7
3. In case of any discrepancy please inform the Competent Authority.

Page |
s
/;'"

o~



118 AL
AND

M/s Bharat Oil and Waste Management Ltd (BOWML), a Company registered under the Companies Act
2015, having its registered office and corporate head office at 11, LGF, Community Center, East Of Kailash.
New Delhi 110065 and its engineered common facility at Gata #672, Tahsil Akbarpur, Village Kumbhi. NH-
2. Kanpur-Dehat, UP-209101, duly authorized by the Uttar Pradesh Pollution Control Board and having
another Facility at Mauza Mukimpur, Roorkee-Laksar Road, Roorkee-247664, (Uttarakhand), duly authorized
by the UEPPCB, Dehradun to treat, store and dispose of Hazardous Waste and/ or Bharat Oil Company
(India) Registered (BOC) a partnership concern registered under the Partnership Act with its registered office
at 169 Kailash Hills, New Delhi 110065, duly registered with Central Pollution Control Board, having its
CHWTSDF at E-18, Site 1V, Sahibabad Industrial Area. Ghaziabad, (UP), duly authorized by the UPPCB.
under the Environment Protection Act 1986 (for short the ‘Act’)and the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and / or the E-Waste (Management) Rules 2016 (for
short ‘The Rules’) as amended from time to time, represented by its Director/Partner, as the case December be
( hereinafter called as “SECOND PART “ which expression shall, unless repugnant to the context or meaning
thereof, be deemed to mean and include its successors, nominees and assigns of the Second Part.

WHEREAS First Part is engaged in Collection,Transportation,Treatment and disposal of Bio-Medical
Waste and during the said process/ activities different types of wastes including Hazardous Waste are
generated as per Annexure to this Agreement.

AND WHEREAS the First Part desires that the Hazardous Waste, being generated at its production unit
mentioned above, to be lifted, transported, treated, stored and disposed of, by utilizing the services of
SECOND PART, as per the Pollution Control Board Authorization (list of Hazardous Wastes and their
tentative quantity, which would be generated at the FIRST Part’s plant located at Plot No. BN:102-104,Phase-
11,UPSIDC, Mg Road Indl.Area, Ghaziabad-Hapur,UP-201015, India is enclosed herewith marked as
Annexure.

AND WHEREAS the SECOND PART has represented and assured to First Part that it’s Facility in
Kanpur/Roorkee/Sahibabad is duly authorized by the concerned State Pollution Control Board and further
capable of handling the Hazardous Waste generated at the First Part’s premises.

AND WHEREAS First Part has agreed to avail the services of Second Part for treating the Hazardous Wastes,
in its above-named facility/facilities.

Now, therefore, those present witnessed and it is hereby declared and agreed by and between the Parties
as follows: -

1. The scope of services to be provided by Second Part is limited to lift, transport through authorized
vehicles, treat, store and dispose of Hazardous Waste of First Part as per the guidelines prescribed by
Pollution Control Board or First Part can also send HW to SECOND Part’s Plant directly at its own
cost.

2, Second Part, on receipt of written information from FIRST PART, will plan and schedule lifting
logistics of the Hazardous Wastes from the premises of FIRST PART within three (3) business days of
receipt of such information. First Part shall ensure that Hazardous Wastes must be packed in proper &

leak proof Bags or polythene Bags or containers for safe transportation.
Page 2
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SECOND PART shall at all times comply with all the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 as amended from time to time framed by
MOoEF/CPCB.

SECOND PART shall indemnify and keep indemnified FIRST PART from all losses. damages. and
third-party claims after taking out HW from the premises of the First Part, in cases of non-compliance
of statutory norms on the part of SECOND PART.

FIRST PART shall keep ready the Hazardous Waste as per the mandate given to SECOND PART for
collection, as it is a common facility catering to diverse wastes. SECOND PART shall follow Ministry
of Environment & Forest, Central Pollution Control Board and State Pollution Board guidelines,
future amendments and latest disposal technologies.

FIRST PART shall ensure that the above Hazardous Waste must be packed & labeled as per rules in
proper containers/bags so as to prevent any damage/spillage of the material, during transit to
SECOND PART factory. Rates are with Containers/Bags, arranged by FIRST PART shall be of
Metallic/PVC/Leak proof Bags and kept at the storage place under cover. Container/Bags’ weight will
also be added in the weight of the material for disposal charges and these are not returnable basis.

FIRST PART will provide labour and special Material Handling Equipments at its own cost to lift and
load the containers at the FIRST PART premises, in the vehicles for the transportation.

FIRST PART has mandatory obligations to provide the entire process detail which leads to generation
of Hazardous Waste and its tentative Quantity per month or year to SECOND PART for the purpose
of determining the waste characteristics and to decide parameters for comprehensive analysis and
process for disposal. However, it is specifically agreed between the parties that the process details
provided by FIRST PART shall be kept confidential and Second Part shall not disclose it to any third
party without the First Part’s prior written consent. This clause shall survive termination for a period
of 1 (One) year after the determination of this Agreement for any reason whatsoever.

FIRST PART must provide comprehensive Laboratory Analysis Report from a CPCB approved
Laboratory of each type of Hazardous Waste for Finger Print Analysis. In the event there are
differences in the analysis results; FIRST PART December send its sampies to a mutually agreed
THIRD PARTY at their own cost. New Comprehensive Analysis Reports shall be provided by FIRST
PART when there is a change in the Hazardous Waste characteristics, manufacturing process or
change in the product mix etc. Reports must be provided to SECOND PART prior to scheduling pick-
up of Hazardous Waste. Reports shall be sent via Electronic mail as well as by courier/speed post to
SECOND PART.

The comprehensive Analysis Report shall determine the disposal Pathway based on the Waste
Characteristics and as per Waste Acceptance Criteria given to the FIRST PART and any other
condition/solution that would help in safe disposal of Hazardous Waste. Disposal Pathway is mutually
agreed between FIRST PART and SECOND PART to finalize the disposal base or basic USER
CHARGES. The base User Charges are defined in Annexure to this Agrecment.

0\ | For Bharat Oil & Waste Management Ltd.
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11. FIRST PART will maintain and provide details of the HW as per the provisions in various Forms
prescribed in the Rules. These Forms can be provided by SECOND PART at cost or be printed by
FIRST PART as per the formats given by the SECOND PART.

12. IFFIRST PART provides any false information/declarations or withholds information in relation to the
provisions of Hazardous Waste rules and / or E-Waste rules any time during the term of this
Agreement, all charges of Hazardous Waste during transportation, handling, treatment and disposal
including post-disposal period shall remain vested at the responsibility of FIRST PART.

13. The charges for collection, treatment, storage, and disposal facility (hereinafter called as User
Charges) will be applicable to FIRST PART/SECOND PART as per Annexure.

14. FIRST PART shall make payment for Waste Management Services to SECOND PART and vice-versa
per User Charges and other terms and conditions as per payment terms outlined in Annexure.

15. FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous Waste in the
container provided by FIRST PART in a neat and proper manner and so also, the container area should
be accessible to SECOND PART’s vehicle, to come and lift the Waste. The Transporter/SECOND
PART reserves the right to reject lifting of Hazardous Waste spilled over the ground and container
whose exteriors are soiled by Hazardous Waste spillage due to leakage.

16. In case, for any reason, the SECOND PART’s Vehicle is sent back without giving the Hazardous
Waste even after being requisitioned by FIRST PART, FIRST PART will have to pay actual transport
charges to SECOND PART, for a minimum load of One (1) MT.

17. First Part shall at all times comply with all the provisions of the Acts and Rules from time to time in
force and the Guidelines issued from time to time regarding handling of Waste involving the
collection, storage, transportation and delivery thereof, and shall, without prejudice to the generality of
the foregoing, also comply with all Environmental Protection Laws, Safety Laws and Regulations
from time to time in force and the Rules, Regulations and Notifications made or issued thereunder
from time to time. In the event of First Part committing any breach of the terms of this clause of
Agreement, FIRST PART shall indemnify and keep indemnified SECOND PART from and against all
claims, payments, costs and actions of whatsoever nature brought against or sustained or incurred by
SECOND PART arising from or as a result of such breach committed by F IRST PART in that behalf.
provided these are proved.

18. FIRST PART & SECOND PART shall indemnify and keep indemnified each other at all times from
and against all actions, suits, proceedings, claims, third party claims, costs, payments and expenses of
whatsoever nature made or suffered or incurred by the other PART whether by reason of or by virtue
of non-performance or non-observance or non-compliance by either PART, of any terms and
conditions of this Agreement or of the relevant Act. the Rules and the Guidelines.

IT IS FURTHER HEREBY AGREED BY AND BETWEEN THE PARTIES AS UNDER:

19. This Agreement is valid for a period of five (5) years from date of signing this agreement.

?\M\P\%/‘/ For Bharat Oil & Waste Management Utdge 4
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FIRST PART shall use the services of the SECOND PART during the period of this contract to
dispose generated hazardous waste at agreed prices, while the agreement is in force. SECOND PART
must legally and safely collect, transport, treat, dispose hazardous waste from FIRST PART during the
agreed period per rates agreed while this Agreement is in force and payments made as per Agreement
terms.

. If all the terms and conditions as per the clauses of this Agreement are adhered to by FIRST PART, it

will be SECOND PART’s responsibility to lift, transport, treat and dispose of the Hazardous Wastes
generated by FIRST PART in accordance with prevailing Govt. Rules and FIRST PART shall not
have any liability whatsoever in this regard.

. The main mode of final disposal of HW shall be Incineration/Pre-Processing/Co-Processing/Land-

filling and ash would be cemented and landfilled. The modes of disposal are dependent on the
Hazardous Wastes® characteristics and FIRST PART shall not have any liability whatsoever in this
regard.

. The User Charges are subject to Annual Revision on the basis of Govt. of India Wholesale Price Index

[WPI], (Commodities Index-All India) and once a quarter in the event of escalation of fuel costs and
on major price escalations, escalation of fuel costs viz., Power Tariff, change in Disposal
Technologies/Method, Wage Hike etc., to name a few. For the purpose of escalation in fuel cost, 30%
of freight rate will be considered as fuel element of the cost.

. SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses to pay the

bills/dues as per the payment terms applicable to FIRST PART as mentioned herein and in Annexure.

A Notice period of maximum Fifteen (15) days will be allowed from the date of lifting of material. If
FIRST PART fails to pay in settlement of the Invoice, it shall be liable to pay interest @ 18% per
annum and this December also result in cancellation of First Part’s Membership, forfeiture of deposit.
and termination of this Agreement. Repeated defaults and violation of payment terms will also result
in cancellation of Membership and forfeiture of Membership deposit.

. Hazardous Wastes that require other alternate destruction technologies shall be handled at SECOND

PART’s facility. However, the prices for such treatment techniques shall be determined on a case-to-
case basis on their characteristics.

. Notwithstanding anything contained herein, neither Part hereto shall be liable for damages or have this

Agreement terminated for any delay or default in the performance of such Part hereunder if such delay
or default in performance derives from conditions beyond the reasonable control of such Part.
including but not limited to, acts of God. fires, floods, extreme drought, riots, work stoppages.
embargoes, governmental actions or damage to the plant or facility or any cause unavoidable or
beyond the control of either part including any arbitrary ruling by the Government prohibiting the
handling of the Waste or continuing domestic or international problems such as wars or natural
calamities.

This Agreement shall be deemed to represent the entirc Agreement between the parties hereto
regarding the subject matter hereof and shall supersede, cancel and replace all prior agreements or
arrangements, if any, in this behalf, signed/entered into by and between the parties hereto.

This Agreement is on principal to principal basis and nothing contained herein shall be deemed to
constitute a partnership, joint venture or agency by and between the parties hereto.

ol Page 3
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. This Agreement December be modified or amended only by writing, duly executed by or on behalf of
the parties hereto.

Any terms and conditions of this Agreement December be waived at any time by the party that is
entitled to the benefit thereof. Such waiver must be in writing and must be executed by an authorized
officer of such party. A waiver on one occasion will not be deemed to be a waiver of a similar
occasion or any other similar breach or non-fulfiliment on a future occasion.

If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present or
future laws, such provisions shall be deemed terminable and the remaining parts and provisions of this
Agreement shall remain in full force and effect.

. Either Part shall have the right to terminate this Agreement upon giving 30 days written notice to the

other Part with a reasonable cause.

It is clearly and expressly understood by and between the parties that the activity of lifting,
transportation, treatment, storage and disposal of Hazardous Wastes is an independent contract and it
does not come within the purview of the FIRST PART's manufacturing and selling activities. It is also
clearly understood and confirmed by and between the parties that this contract is for performance of
work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any relationship either
direct or indirect of employer and employee between the FIRST PART and the persons engaged by
SECOND PART. The FIRST PART shall have no liability towards such persons and such persons will
not have any claim whatsoever against the FIRST PART for salary, wages, provident fund, gratuity.
retrenchment compensation or any other compensation for accident or death or any other claim
whatsoever.

Any dispute arising on any clause or clauses of this Agreement and the contents of the Annexure
hereto between FIRST PART and SECOND PART shall be referred to an Arbitrator of repute by
SECOND PART. The Arbitration shall be conducted in accordance with the provisions of the
Arbitration and Conciliation Act, 1996 with amendments thereof. The arbitration proceedings shall be
conducted in English and shall take place at New Delhi, India. The arbitral award, including interim
awards, if any, shall be final and binding upon both parties.

Subject to the provisions of the foregoing clause, FIRST PART and SECOND PART mutually agree
that the courts of New Delhi alone, to the exclusion of any other, shall have the jurisdiction.

SECOND PART will lift and dispose waste from FIRST PART only if FIRST PART has valid &
active legal authorization/consent to generate waste and operate the specified unit by relevant SPCB.
First Part states that it is authorized to generate Hazardous Waste vide UPPCB approval No.
................ Dated...............valid till...........(copy attached), and has valid unexpired Consent to
Operate under Air/Water Act No. ................ Dated.............. valid till................. (copy
attached). The actual operation of collection/ Transportation/Storage/T reatment/Disposal of Hazardous
Waste from First Part will start only after receiving the copy of valid approval of Air/Water/HW
Consents from First Part; First Part will notify promptly in 30 days to SECOND PART if it has been
ordered closure by relevant state pollution control board or any court of jurisdiction over it and that
during the term of this agreement.

Management Lid.
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This Agreement is signed on this31* of December, 2019 at New Delhi.

For M/s Envirf\\stte Connections LLP

By its authorized Signatory
Director /Partner
(Rohit Gupta)

Nid a\’&#}?\‘\

Witnesses:
1. Vivek Gupta/ Manager Operation)
(Mobile: 8802518487 )

W e

2. Lalit Gupta
(Mobile: 8527735686)

GST No. 09AAGFE7372R1ZK

PAN No. AAGFE7372R

CIN No. / LLP Identification No. AAK-4269
Phone: 9891222627 ,9313346553 / 4
Email: ewc.stg@gmail.com

vel

For Bharat Oil & Waste Management Ltd/
Bharat Qil Company (1) Regd.

For Bharat Oll & Waste Management Ltd.

Director /Partner
(Naresh Manglani)/BT Manglani

e

‘fl;fame and Address)

9717700119
(sandeep.kumar@bharatoil.com)
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ANNEXURE-A

Waste Management & Handling Service Charge

This annexure is in conjunction with agreement signed between M/s Environ Waste Connections LLP and
Bharat Oil & Waste Management Ltd on da,t&a};@\'*of December 2019.
v

FIRST PARTY WILL PAY MEMBERSHIP DEPOSIT OF Rs. 50,000 (FIFTY THOUSAND RUPEES
ONLY) TO SECOND PARTY TO BECOME MEMBER OF THE COMMON HWTSDF FACILITY.
THE DEPOSIT WILL BE FOR AT LEAST 5 YEARS OR A PERIOD AS LONG AS THE COMMON
HWTSDF IS AUTHHORISED BY UPPCB TO CARRY OUT THE OPERATIONS OR IF EITHER
PARTY DECIDES TO TERMINATE THIS AGREEMENT, THE DEPOSIT WILL BE REFUNDED
ONLY AFTER ADJUSTING ALL DUES OWED FROM THE FIRST PARTY TO SECOND PARTY.
NO FINANCIAL CHARGES OR INTEREST IS APPLICABLE ON THE MEMBERSHIP DEPOSIT
RECEIVED BY BOWML.

Categorv — A: shall be paid by Second Part

Quantity/Annu
S$:NO | Type of Hazardous Wastes m Second Part Rates
5MT Rs.2000/- (Two Thousand only) p¢
1. | Used Oil drum
SMT Rs.130/-( One Hundred Thirty) ps
2. | HW Empty Barrels MS/PVC 220 liters drum
3. | Waste Battery without water & sludge 5MT Rs.13/- ( Thirteen rupees) per kg
E-waste (Electrical/ Electronics) 20 MT Rs. 13.00 per Kg
i.e. Desktop (ITEW2), Laptop {Rupees Thirteen per kg only)

(ITEW3), Monitor (BOCIT2),
CPU (ITEW), UPS ((BOCITT:
(Recyclable & in good condition
having proper power supply,
Memory, mother board,
connection, cabinet, DVD Drive
4, etc.)

a) Used Oil waste must comply with parameters as per Schedule V Part A of HW Rules, i.e. without
water, sludge. SECOND PART will only pay for fully filled drums of 220 liters capacity. Part filled
drums with quantity less than 220 litres will be free of charge. Note: Rate will be changeable
according to market value.

b) Quoted rated are inclusive of GST, with container.

c) We will pay for the full loaded capacity of vehicle only.

USER CHARGES: FIRST PART will have to pay the following charges for the Waste Management Services
provided by SECOND PART:

For Bharat Oil & Waste Management Ltd.

Direct
Page 8
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- Category —B: shall be paid by FIRST PART:

Collection, Treatment, Storage and Disposal Charges

S:NO | Hazardous Wastes Quantity/Annum | Second Part Rates

Expired Medicines, Cotton Waste, 20 MT

plastic Waste, Oil Soaked cotton,

paper, rubber waste, Hand gloves,

Oily-Paint & Sludge etc (Incinerable)

Chemicals waste  with  water Rs. 20.00 per Kg

mix,Empty Glue bottles, Qily (Rupees Twenty per kg
1 | Sludges, only)

0.5MT Rs. 45.00 per Piece
(Rupees Forty Five per

2 | Air/Qil Filters (Incinerable) PIECE only)

CFL/Tube lights, Chokes, Capacitors, 025 MT

wires (E-waste & landfilable)

Printers, Cartage, Mouse, Key board,

CPU, Chargers, LCD, Touch panel,

PCBA, batteries, camera, vib motor,

speaker, IPC connector, receiver,

SMT components, resistor, diode,

triode, transmitor, filter, IC, Rs.20.00 per kg

capacitor, mosfet, inductor, (Rupees Twenty Per kg
3 | transformer, Lithium Battery Only)

Discarded chemical Containers 0.5 MT Rs. 15.00 per Kg

below 200 liters capacity (Rupees Fifteen per kg
4 only)

Cooking Oil/Edible Oil Rs. 10/- Kg (Rs. Ten Only)

025 MT

5

ETP Sludge, Ash 3.6 MT, 90 MT Rs.5.00/-kg( Rupees Five
6. only)
7 | Transport charge As per actual

e Above rates are exclusive of all taxes;
¢ Transport: - You can also send wastes directly to our Kanpur Plant.

TERMS & CONDITIONS:

b)

A charge of @ 5% on the total of above charges shall be applicable and levied on the actual waste
quantities disposed for landfill (SLF) waste. This charge is deposited in an escrow account to pay for
any emergency remediation and post closure period of TSDF. This is required by MoeF, Government
of India and is applicable to all landfill waste (SLF).

A minimum billing of Rs.4000/-(Rupees Four thousand) Plus GST will be applicable for a load up to
200kg at a time and for load above 200 kg, rates quoted below will be applicable and to be paid by
FIRST PART.

For Bharat Oil & Waste Management Ltd.
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¢) Further if there is no lifting of any Hazardous waste within a quarter, the minimum charges of Rs.
4000.00 plus taxes is to be paid by the FIRST PART until termination of the agreement.

d) GST or other taxes as applicable by GOI shall be paid by FIRST PART.

¢) FIRST PART shall ensure that the above Hazardous Waste must be packed in proper
containers/gunny bags so as to prevent any damage/spillage of the material, during transit at FIRST
PART plant. Containers/Gunny bags arranged by FIRST PART shall be of metallic/PVC and kept at
the storage place under cover. Containers™ weight will also be added in the weight of total Hazardous
Waste/Non Hazardous Waste and those are not on returnable basis.

f) FIRST PART shall also deliver their waste at SECOND PART plant at Kumbhi Kanpur UP at its
own cost. If SECOND PART lifts the material transportation cost shall be borne by FIRST PART as
quoted below. Loading is in scope of FIRST PART.

g) The transport charges are subject to revision if fuel prices are increased or decreased by Government
beyond 10% from the price on the date of signing this Annexure.

h) The above transportation cost is for material of upto 1.1 MT/m3 density. If density is lower than 1.1
MT/m3, the transport cost will be increased on pro-rata basis as the lighter waste material occupies
more volume.

i) Leak-proof packing & proper correct labeling as per HW Rules will be ensured by FIRST PART for
safe transportation. Waste material shall be properly packed, sealed and labelled by the FIRST PART
as per Rules.

j) A maximum of 2 hour will be allowed for lifting, loading & paperwork upon arrival of truck/container
at site of the FIRST PART.

k) As per Rule 8 of the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 as amended FIRST PART (Hazardous Waste Generator) needs to send/dispose the
Hazardous Waste within 90 days from their Plant failing which agreement can be terminated without
any notice.

1) For Category (A) Payment shall be made by SECOND PART in favour of FIRST PART by
Cheque/DD/NEFT within a week of receipt of FIRST PART Invoice. (Used/ Waste Qil should meet
parameters as per Schedule V(A) of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 as amended).

m) For Category (B) FIRST PART shall pay to SECOND PART within a week of receipt of SECOND
PART Invoice, Payment by cheque/Demand Draft/ NEFT.

n) NO CASH TRANSACTION WILL BE ENTERTAINED. However, besides cheque, SECOND PART
accepts payments under NEFI/ RTGS route also. FIRST PART has to declare the quantity of
hazardous waste generation on Quarterly/ Annual basis. while applying for fresh Membership.

0) TAXES / LEVIES:- All Government / Municipal Taxes / Duties/ Levies/ Octroi / Service Tax or GST
/ Tolls etc, as applicable from time to time, will be payable by FIRST PART.

R &
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There shall be NO goods / waste sent (or given) by FIRST PART to SECOND PART other than
mentioned in this Annexure or mutually agreed & signed between the parties through an Annexure
along with MoeF Approved Laboratory Test Reports of each waste type.

If FIRST PART sends goods which are not lawful, controlled substance, radio-active, bio-medical,
explosive and/or not authorized/approved to be accepted by the SECOND PART (facility operator) by
SPCB then the same shall be notified to SPCB and FIRST PART; The waste shall be refused and
returned to the FIRST PART at full transport, handling cost payable by FIRST PART to SECOND
PART.

If FIRST PART sends waste / goods which are as agreed upon yet not matching within +-10% the test
analysis report provided by the FIRST PART OR IF FIRST PART sends waste/goods which are
Hazardous Waste but NOT as agreed upon THEN - the SECOND PART will charge as decided by
SECOND PART and FIRST PART agrees to pay immediately upon demand the Laboratory
Comprehensive Test Analysis Charge, Transport, Storage, Disposal, Treatment Charge along with any
applicable Government Taxes, MoeF Escrow Fee etc. SECOND PART will notify the FIRST PART.
CPCB (HW Cell) and SPCB of the Exception. The complete liability, risk and costs of such
goods/Wastes shall be on FIRST PART and the FIRST PART shall be liable to pay all the charges as
demanded by the SECOND PART and FIRST PARTshall indemnify the SECOND PART for / during
the transport, storage, unloading, treatment, disposal for the said waste.

For M/s Environ Waste Connections LLP For Bharat Oil & Waste Management Ltd/

Bharat Oil Company (I) Regd.

Q\M\')‘\(Z{/ For Bharat Oil & Waste Management L.

(First Part) (Second Part)
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Environ Waste Connections LLP

Works : Common Bio-Medical Waste Treatment &
Disposal Facility approved by MOEF & CC, CPCB & UPPCB

Plant Address : BN-102-104, Phase-lll, UPSIDC, MG Road Indl. Area, Ghaziabad, Hapur- 201015

Mob.: 7617768512, 8802518487 | Email : ewc.srg@gmail.com

Website: www.environwasteconnections.in
Date : Oé/o?j@ﬂi

To Whom Soever it May Concern

We Environ Waste Connections LLP situated at BN-102-104, Phase |ll, UPSIDC, M.G.Road Industrial
Area, Hapur-201015 declare that we are having 14 numbers of company owned GPS Installed vehicle
for collection and Transportation of Bio-Medical Waste Generated by Health Care Facility of the
following District.

Ghaziabad
Noida

Greater Noida
Meerut

Bijnor
Muzaffarnagar
Saharanpur
Hapur

O N v A WNPRE

onnections LLP

|oO

H.Off : D-27/1, Gali No.-9, Near 30 Futta Road, Johripur Extn., Delhi-110094
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ENVIRON WESTE CONNECTION'S LLP

VEHICLE DETAIL'S

HELPER
DRIVER DRIVER HELPER
S.NO. |VEHICLE NO. ROUTE CONTACT
NAME CONTACT NO. NAME NO
1 |UP14JT8303 | GHAZIABAD | ALLAUDIN JI | 9568874785 LAWKUSH | 9205129752
MEHBOOB

2 |UP14KT6461 | GHAZIABAD ALl 8171354198, HUSAIN [N/A

3  |UP14KT3013 | GHAZIABAD | AJAB BHATI 7617768517 NAIEM 9205129752
4 |UP14KT0651 NOIDA DEEPAK 9958983724/ MUNFAID [N/A

GREATER
5 |UP14KT0652 NOIDA SANDEEP 8826952002 SAIHJAD |9821211618
GREATER
6 |UP14KT3014 AASHIF ‘9310947131 FARMUD | 7618581096
NOIDA

7 |UP14KT6460 NOIDA SANJU BHATI| 9891197178| VEER SINGH | 6396019058
8 |UP14JT7211 MEERUT SHIVAM 7906433990 N/A N/A

9 |UP14JT5193 MEERUT GULZAR 8171811740 N/A N/A

10 |UP14JT7039 BIINOR SANJEEV 7088899965 SOM SINGH | 7088713913
11 [UP14JT4852 | GHAZIABAD IRFAN 7017996633 N/A N/A

MUZZAFARN ZIBRAN
12 |UP14JT4851 AMIR 7302448048 N/A
AGER AKHTAR
13 |UP14JT7080 STAND BY (IN PLANT)
14 |UP14MT4139 STAND BY (IN PLANT)
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VEHICLE NO. UP14JT8303

GHAZIABAD
ROUTE

ALLAUDIN JI
DRIVER NAME

9568874785
DRIVER CONTACT NO

LAWKUSH
HELPER NAME

9205129752
MELPER CONTACT NO
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VEHICLE NO. UP14KT6461

NOIDA

MEHBOOB ALI
8171354198

HUSAIN

N/A
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DRIVER CONTACT NO

HELPER NAME

HELPER CONTACT NO
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VEHICLE NO. UP14KT3013

GHAZIABAD

AJAB BHATI
7617768517

NAIEM

9205129752
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VEHICLE NO. UP14KT0651

ROUTE NOIDA
DRIVER NAME DEEPAK
DRIVER CONTACT NO 9958983724
HELPER NAME MUNFAID

HELPER CONTACT NO N/A
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VEHICLE NO. UP14KT0652

GREATER NOIDA

SANDEEP
8826952002

SAIHIAD

9821211618
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VEHICLE NO. UP14KT3014

ROUTE GREATER NOIDA
DRIVER NAME AASHIF
DRIVER CONTACT NO 9310947131
HELPER NAME FARMUD
HELPER CONTACT NO 7618581096
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VEHICLE NO. UP14KT6460

NOIDA

SANJU BHATI
9891197178

VEER SINGH

6396019058
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VEHICLE NO. UP14JT7211

ROUTE MEERUT

DRIVER NAME SHIVAM

DRIVER CONTACT NO- 7906433990

HELPER NAME N/A

HELPER CONTACT NO N/A
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DRIVER NAME
DRIVER CONTACT NO

HELPER NAME

HELPER CONTACT NO

MEERUT

GULZAR

8171811740

N/A
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VEHICLE NO. UP14JT5193

138

By Ut

LP133TS197

seninie

Lo RITE DN -

UP1ASTE193 (OBRBO0NLE2 17372}

/o



ROUTE

DRIVER NAME
DRIVER CONTACT NO
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VEHICLE NO. UP14JT7039

BIUNOR

SANJEEV
7088899965

SOM SINGH

7088713913

UP4GTEIES

Bijaar

vahicle

k]

Venicle UPAALTTORE (DBESLOTUIZIBY

Addiess ODR2 87ac Utiar Pradesh 241
e

[



ROUTE
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DRIVER CONTACT NO

HELPER NAME
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VEHICLE NO. UP14JT4852

GHAZIABAD

IRFAN
7017996633
N/A

N/A
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ROUTE

DRIVER NAME
DRIVER CONTACT NO

HELPER NAME

HELPER CONTACT NO

VEHICLE NO. UP14JT4851

MUZZFARNAGAR
AMIR
7302448048
ZABRAN AKHTAR

N/A
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VEHICLE NO. UP14JT7080

ROUTE N/A

DRIVER NAME N/A
DRIVER CONTACT NO N/A

HELPER NAME N/A
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Direction No. 65

COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS
17t Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi-110001

F. No. A-110018/01/2021-CAQM t §A5-Heo Dated: 23t June, 2022

Subject: Standard list of approved fuels for various applications across NCR.

WHEREAS, emissions due to use of polluting fuels for various industrial,
vehicular, domestic and miscellaneous purposes contribute significantly to the
degradation of air quality in the NCR and adjoining areas and accordingly a consistent

need has been felt to switch over to lesser polluting and cleaner fuel in the NCR;

2 WHEREAS, the Central Govt., State Govts. in the NCR and the Govt. of the
NCT of Delhi have been continually making efforts to move towards use of cleaner

fuels across various sectors contributing to the overall air quality in the region;

3. WHEREAS, the Govt. of NCT of Delhi and the State Govts. of Haryana and
Rajasthan have an approved fuel list for various applications in their respective states,
including the districts in the NCR, the State of Uttar Pradesh presently does not have

an approved fuel list of its own;

4. WHEREAS, a perusal of such approved fuel lists as above indicates that there
are still some heavily polluting fuels featuring in the approved fuel lists like coal, HSD,
Naptha, LDO etc., the lists are not comprehensive, non-uniform and vary significantly

from state to state;

5. WHEREAS, the matter related to use of clean fuels for industrial applications
has already been deliberated extensively in the Commission from time to time and
shifting of industries to PNG / cleaner fuels has been a priority area for the
Commission and to this effect, statutory directions for permissible fuels for industrial
applications in the NCR have already been issued in terms of Direction Nos. 53, 62, 63

and 64 dated 04.02.2022, 17.03.2022, 18.05.2022 and 02.06.2022 respectively;

Qe’;d Pagelof5
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Direction No. 65

6. WHEREAS, the concerns of air pollution are uniform across NCR and
particularly from the standpoint of a common airshed approach for the entire NCR
and adjoining areas, it is desirable to have a unified list of approved fuels for various
applications across all sectors in the entire territorial jurisdiction of the NCR towards
aiming for uniform and better emission standards and an overall improved air quality

in the region;

7. WHEREAS, in pursuance of the Order of Hon'ble Supreme Court of India
dated 16.12.2021 (Civil) No 1135 in the matter of Aditya Dubey (minor) and Anr v/s
UOI & Ors, directed the Commission to with a view to “find permanent solution to
the air pollution menace occurring every year in Delhi and NCR, suggestions may be
invited from the general public as well as the experts in the field, an Expert Group was

constituted by the Commission to examine and deliberate upon all such suggestions

and proposals;

8. WHEREAS, the Expert Group in their report in the subject matter have also
strongly recommended phasing out usage of heavily polluting fossil fuels like coal,
diesel oil, light diesel oil (LDO), Pyrolysis oil, Naptha etc. across NCR and to this end,
have recommended a “Common” approved fuel list for NCR, incorporating cleaner

fuels, to the extent possible;

9. WHEREAS, the proposed standard / common fuel list for NCR was also
deliberated upon as an agenda item in the recently held meeting of the full
Commission on 25.05.2022 and considering the need te optimally balance the
imperatives of sustainability of operations as also the emissions from use of various
types/ categories of fuels that have a direct bearing on the air quality, the Commission
approved the standard fuel list for uniform adoption of clean fuels across the entire

NCR, barring some exceptions;

10. NOW, THEREFORE, in exercise of its powers under Section 12 of the Act, the

Commission hereby directs for adoption of a standard list of.fuels in NCR as annexed;

[ . Page 2 0of5
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11. The aforesaid standard list of approved fuels shall come in force w.e.f.
01.10.2022 (for areas where PNG infrastructure and supply is already available) and
w.e.f. 01.01.2023 (for other areas where the PNG supply is still not available). In effect,
the approved fuel list shall be completely in force in the entire NCR w.e.f. 01.01.2023.

12.  Strict compliance of the above noted directions of the Commission be ensured

by all concerned. r

(Arvin tiya])
Mepabser-Secretary

Tel No.: 011-23701197

Email: arvind.nautival@gov.in

To,

1. The Chief Secretary, Govt. of Haryana.

2. The Chief Secretary, Govt. of Rajasthan.

3. The Chief Secretary, Govt. of Uttar Pradesh.

4. The Chief Secretary, Govt. of NCT of Delhi.

5. Member Secretary, Haryana State Pollution Control Board.

6. Member Secretary, Rajasthan State Pollution Control Board.

7. Member Secretary, Uttar Pradesh State Pollution Control Board.
8. Member Secretary, Delhi Pollution Control Committee.

Copy to:
The Chairperson and all Members, CAQM.

r

(ArM ’c\f {W\l)
Member-Secretary

Page 3 of 5
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Annexure to Direction No. 65

Standard list of approved fuels for entire NCR ‘

Petrol (BS VI with 10 ppm Sulphur) as per Notification of Government of India as I
amended from time to time- Vehicular fuel ‘
Diesel (BS VI with 10 ppm Sulphur) as per Notification of Government of India as
amended from time to time- Vehicular fuel

Hydrogen/Methane- Vehicular and Industrial purposes.

Natural Gas (CNG/ PNG/ LNG) - Vehicular, Industrial and Domestic Purposes

Liquified Petroleum Gas (LPG) /Propane/Butane - Vehicular, Industrial and

Domestic Purposes

Electricity - Vehicular, Industrial, Commercial and Domestic Purposes.
Aviation turbine fuel |
Biofuels  (Bio-alcohols,  Bio-diesel, Bio-gas, CBG, Bio-CNG)-  for
industrial/vehicular/Domestic purposes as applicable.

Refuse Derived Fuel (RDF) for Power plants, Cement plants, Waste to Energy
plants.

Firewood,/ Biomass briquettes for religious purposes.

Wood /Bamboo Charcoal for Tandoors and Grills of Hotels/ Restaurants/ Banquet
Halls (with emission channelization/control system) and Open eateries/ Dhabas.

Wood charcoal for cloth ironing.

Electricity/ CNG/ Firewood and Biomass briquettes for Crematoria.

_
Ysi
//
P
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Annexure to Direction No. 65

Fuels permissible only bevond the jurisdiction of GNCTD

» Biomass/Agriculture refuse and Pellets/ briquettes - for Industrial Boilers, Power
plants, Biofuel projects, Cement industry, Waste to Energy plants etc.

o Biomass Pellets/ briquettes - for Tandoors and Grills of Hotels/ Restaurants/

Banquet Halls (along with mandatory emission channelization/ control system)
and for Open eateries/ Dhabas.

e Metallurgical coke - For industrial purposes in standalone Cupola based
Foundries.

e “Low Sulphur Fuels” namely LSHS, Very Low Sulphur fuel oil & Ultra-Low

Sulphur fuel Oil - for industrial purposes in metal smelting/melting/ refining /

heating furnaces and kilns.

NOTE: - |

1. Coal with low Sulphur shall be permitted as fuel only in Thermal Power Plants in
the NCR.

2. Specific requirement of any other fuel(s), other than in the lists above, by a
class/category of industries / other entities, owing to technical, technological and /

or process requirements shall be considered by CAQM on merits.

3. Any other clean fuel notified by the Govt. of India, from time to time, shall be

included in the list appropriately.

4. All other fuels will be deemed as “unapproved” in as far as the NCR is concerned.

r

%/ Page50f5
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Commission for Alr Quality Management in ﬁ*f
National Capital Region and @ “ o b
Adjoining Areas e :(:M
F. No. A110018/01/2021/CAQM Dated: 3rd April’ 2023

Addendum to Direction No: 65

Subject: Standard list of approved fuels for various applications across
NCR - reg.

Pursuant to the approval of the Commission at the meeting held on
10.03.2023 and in partial modification of the Commission’s Direction No. 65
dated 23.06.2022, ‘Annexure to Direction No.-65’ is hereby updated and may
now be read as annexed with this addendum.

Enclosure: As above

(Arvin utiyal)
Member - Secretary

To

Member Secretary, UP State Pollution Control Board.
Member Secretary, Haryana State Pollution Control Board.
Member Secretary, Rajasthan State Pollution Control Board.
Member Secretary, Delhi Pollution Control Committee.

PO

Copy to:

Chief Secretary, Government of Haryana, Haryana.

Chief Secretary, Government of Uttar Pradesh, Uttar Pradesh.
Chief Secretary, Government of Rajasthan, Rajasthan.

Chief Secretary, Government of NCT of Delhi, New Delhi.
Chairman, UP State Pollution Control Board.

Chairman, Haryana State Pollution Control Board.
Chairman, Rajasthan State Pollution Control Board.
Chairman, Delhi Pollution Control Committee.

Chairman, CPCB, New Delhi.

Addl. Secretary, Ministry of Environment, Forest and Climate

Change, New Delhi. W
(R.K W

Director

OCVXNoOANALN-

-y

17 &t 4ifSre, SaTER TR Ha (@, . fafm), <Tereta ant, 7% Rwi-110001
Yy : 011-23701213, s‘ d: cagm-ncr@gov.in
17" Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
Tel:011-23701213, E-mail: cagm-ncr@gov.in / 9/0



149

Annexure to Direction No. 65

As revised on 03.04.2023

(Revisions highlighted in bold letters) ‘

Standard list of approved fuels for entire NCR

|
Petrol (BS VI with 10 ppm Sulphur) as per Notification of ‘
Government of India as amended from time to time — Vehicular fuel |
Diesel (BS VI with 10 ppm Sulphur) as per Notification of |
Government of India as amended from time to time — Vehicular fuel '
and fuel for Power Generating Set. ‘
Hydrogen/Methane —~ Vehicular and Industrial purposes
Natural Gas (CNG/PNG/LNG) — Vehicular, Industrial and Domestic
Purposes ‘
Liquified Petroleum Gas (LPG) /Propane/Butane - Vehicular, |
Industrial and Domestic Purposes
Electricity -~ Vehicular, Industrial, Commercial and Domestic ‘
Purposes.

Aviation turbine fuel
Biofuels (Bio-alcohols, Bio-diesel, Bio-gas, CBG, Bio-CNG)- for ‘
industrial/vehicular/Domestic purposes as applicable.

Refuse Derived Fuel (RDF) for Power plants, Cement plants, Waste
to Energy plants. ‘
Firewood / Biomass briquettes for religious purposes. ‘
Wood/Bamboo  Charcoal  for Tandoors and  Grills  of |
Hotels/Restaurants/ Banquet Halls (with emission
channelization/control system) and Open eateries /Dhabas ‘
Wood charcoal for cloth ironing. |
Electricity/ CNG/Firewood and Biomass briquettes for Crematoria. I

1of 2
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Annexure to Direction No. 65

l

Fuels permissible only bevond the jurisdiction of GNCTD

Pellets/briquettes made out of biomass/Agriculture refuse, rice-
husk, waste wood, saw dust and chips generating during wood

processing wastes/ saw dust - for Industrial Boilers, Power plants,

Biofuel projects, Cement industry, Waste to Energy plants etc.
Wood Charcoal - for lead recycling (secondary process) units
Biomass Pellets/briquettes - for Tandoors and Grills of|

Hotels/Restaurants/Banquet Halls (along with mandatory emission i
channelization/ control system) and for Open eateries/Dhabas. |
Metallurgical coke — For industrial purposes in standalone Cupola |

based Foundries.
“Low Sulphur Fuels” namely LSHS, Very Low Sulphur fuel oil &
Ultra-Low Sulphur fuel Oil - for industrial purposes in metall

smelting/melting/refining/heating furnaces and in Tunnel/

Refractory kilns.

NOTE:

. Coal with low Sulphur shall be permitted as fuel only in Thermal
Power Plants (TPPs) including Captive TPPs in the NCR.

. “Wood, wood logs/ blocks etc.” shall not be permitted as
approved fuels.

. Specific requirement of any other fuels(s), other than in the lists
above, by a class/category of industries/other entities, owing to
technical, technological and/or process requirement shall be

considered by CAQM on merits.

. Any other clean fuel notified by the Govt. of India, from time to time, |
shall be included in the list appropriately.
. All others fuels will be deemed as “unapproved” in as far as the NCR

is concerned.

%/ 20f2
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F. No. A110018/01/2021/CAQM Dated: 3rd April’ 2023

Addendum to Direction No: 65

Subject: Standard list of approved fuels for various applications across
NCR - reg.

Pursuant to the approval of the Commission at the meeting held on
10.03.2023 and in partial modification of the Commission’s Direction No. 65
dated 23.06.2022, ‘Annexure to Direction No.-65’ is hereby updated and may
now be read as annexed with this addendum.

Enclosure: As above

(Arvin utiyal)
Member - Secretary

To

Member Secretary, UP State Pollution Control Board.
Member Secretary, Haryana State Pollution Control Board.
Member Secretary, Rajasthan State Pollution Control Board.
Member Secretary, Delhi Pollution Control Committee.

ot oAl s

Copy to:

Chief Secretary, Government of Haryana, Haryana.

Chief Secretary, Government of Uttar Pradesh, Uttar Pradesh.
Chief Secretary, Government of Rajasthan, Rajasthan.

Chief Secretary, Government of NCT of Delhi, New Delhi.
Chairman, UP State Pollution Control Board.

Chairman, Haryana State Pollution Control Board.
Chairman, Rajasthan State Pollution Control Board.
Chairman, Delhi Pollution Control Committee.

Chairman, CPCB, New Delhi.

Addl. Secretary, Ministry of Environment, Forest and Climate

Change, New Delhi. W
(R.K' Afgﬁ“(

Director

COXNOUAWN—~

fa—ry
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17" Floor, Jawahar Vlyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001
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Annexure to Direction No. 65

As revised on 03.04.2023

(Revisions highlighted in bold letters) ‘

Petrol (BS VI with 10 ppm Sulphur) as per Notification of
Government of India as amended from time to time - Vehicular fuel
Diesel (BS VI with 10 ppm Sulphur) as per Notification of |
Government of India as amended from time to time — Vehicular fuel '
and fuel for Power Generating Set.
Hydrogen/Methane - Vehicular and Industrial purposes
Natural Gas (CNG/PNG/LNG) - Vehicular, Industrial and Domestic |
Purposes

Liquified Petroleum Gas (LPG) /Propane/Butane — Vehicular,
Industrial and Domestic Purposes

Electricity - Vehicular, Industrial, Commercial and Domestic
Purposes.

Standard list of approved fuels for entire NCR

Aviation turbine fuel |
Biofuels (Bio-alcohols, Bio-diesel, Bio-gas, CBG, Bio-CNG)- for |
industrial/vehicular/Domestic purposes as applicable.

Refuse Derived Fuel (RDF) for Power plants, Cement plants, Waste
to Energy plants.

Firewood / Biomass briquettes for religious purposes.
Wood/Bamboo  Charcoal  for Tandoors and  Grills  of
Hotels /Restaurants/ Banquet Halls (with emission ‘
channelization/ control system) and Open eateries/Dhabas

Wood charcoal for cloth ironing. |
Electricity/ CNG/Firewood and Biomass briquettes for Crematoria. |

1of2
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Annexure to Direction No. 65

Fuels permissible only bevond the jurisdiction of GNCTD

* Pellets/briquettes made out of biomass/Agriculture refuse, rice-
husk, waste wood, saw dust and chips generating during wood
processing wastes/ saw dust - for Industrial Boilers, Power plants,
Biofuel projects, Cement industry, Waste to Energy plants etc.

* Wood Charcoal - for lead recycling (secondary process) units

* Biomass Pellets/briquettes - for Tandoors and Grills of
Hotels/Restaurants/Banquet Halls (along with mandatory emission |
channelization/ control system) and for Open eateries /Dhabas.

* Metallurgical coke — For industrial purposes in standalone Cupola
based Foundries.

* “Low Sulphur Fuels” namely LSHS, Very Low Sulphur fuel oil &
Ultra-Low Sulphur fuel Oil - for industrial purposes in metal

smelting/melting/refining/heating furnaces and in Tunnel/

Refractory kilns.

NOTE:

1. Coal with low Sulphur shall be permitted as fuel only in Thermal
Power Plants (TPPs) including Captive TPPs in the NCR.

2. “Wood, wood logs/ blocks etc.” shall not be permitted as
approved fuels.

3. Specific requirement of any other fuels(s), other than in the lists
above, by a class/category of industries/other entities, owing to
technical, technological and/or process requirement shall be
considered by CAQM on merits.

4. Any other clean fuel notified by the Govt. of India, from time to time,
shall be included in the list appropriately.

5. All others fuels will be deemed as “unapproved” in as far as the NCR

1S concerned.
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